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* COUNCII* OF STATE.
Wednesday, tKe 31st Januury, 1923.

The Council assembled at Metcalfe House at Eleven of the Clock. The
Hono5rable the President was in the Chair.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY.
The SECEETAKY o f  t h e  COUNCIL: Sir, in accordance with rule 2  ̂

of the Indian Le^slative Kules, I lay on the table the Bills which were
passed by the Legislative Asseffi)ly-at its meeting held on the 30th Januars  ̂
1923. They are: ‘

A Bill to amend and consolidate the law relating to the regulation and
inspection of mines.

A Bill further to amend the Cantonments House Accommodation Act.
‘ A Bill to provide for the restriction and control of the transport of

cotton in certain circumstances.

GIFT OF BOOKS BY SIE WILLIAM GEARY.
The H o n o u r a b l e  t h e  PRESIDENT: Before we proceed to the business

of the day, I have to announce to the Council that a very valuable acquisi­
tion has been received to the Library of the Indian Legislature which we
share with the Assembly. An eminent lawyer, Sir William Geary, who was
at one time Attorney General of the Gold* Coast and who served in India
in the Army during the war, entered into communication with my Honour­
able colleague Sir Frederick Whyte, and as a result has presented to the
Library of the Legislature a number of Parliamentary Reports and other
publications. They are, I think the Council will agree, of a very interesting
and valuable character. For example, I see they include the complete
Parliamentary Debates for the years 1668-1741 and a number of old Parlia­
mentary Journals and Reports which, I think Honourable Members will
agree, we shall be very glad indeed to have in our library. I therefore
think the Council will certainly desire me to direct the Secretary of the
Council to write and convey the thanks of the Councfl to the donor for this
very thoughtful and benevolent act. (Applause.)

THE INDIAN COTTON CESS BILL—REFERENCE TO JOINT
COMMITTEE.

The H o n o u r j iil e  t h e  PRESIDENT: I do not know what wguld be the * 
most convenient course with reference to the business to-day. If the
Honourable the Leader of the House agrees, it might be well^perhaps to \
get rid of liie motion regarding the appointment of a Joint Committee. ^

The H o n o u r a b l e  D r . M ia n  S ir  MUHAMMAD SHAFI (Law Member): 
Yes, S ir .

The H o n o u r a b l e  fH E  PRESIDENT: Then I will ask the Honourable
Mr. Sarma to move that motion.*

( 651 ) A



» * I
The H o n o u r a b l e  Mr, B. N. SAEMA (Beveoiue and Agriculture Mem- 

her): fSir, I beg to m ove: *
** That this Council do agree to the recomm^dation of the Legislative Assembly 

that tlie Bill to provide for the cAation af a fund for the imprcfc/ement and develop­
ment of the growing, marketing and manufacture of cotton in India be referred to a 
Joint Committ<ee of the Council of Stale and the Legislative Assembly and that the

* Joint Committee do consist of 12 memb»)rs.**
Before I ask the House to accept this motion, I feel sure they will expect 

me to give tliem a short histor}' of the" genesis of this measure and the 
reasons which have induced the Government to undertake this piece of 
legislation. 1 feel sure that Honourable Members will be convinced that 
this measure is intended for the benefit of the agriculturist, of the manu  ̂
facturer and the general consumer alike and not of one class to the detriment 
of the other. Government would not have undertaken this measure at all 
if they had felt that there was any conflict of interest between one com­
munity and the other and that they were promoting the interest of one 
community to the detriment of the other. I make this incidental, remark 
because I kngw that in certain quarters there is a prejudice that the Govern­
ment undertake measures for the promotion of the growth of cotton at the 
expense of food crops, that they encourage the growth of cotton for the 
benefit of Lancashire and that, therefore, they would be better advised in* 
promoting the development of the essential requisites of the country, 
namely, foodstuffs, and show less zeal in the promotion of the cotton 
industry. I have heard thcs remark made more than once and 
that is the reason why I am alluding to it in particular to-day. 
Food and cloth are recognised to be essential needs and no Gov­
ernment can justify its existence when it does not promote the 
welfare of the community by providing for both in adequate abundance 
and at cheap cost. Experts in cotton and businessmen alike have been 
concerned for some time past about the hardship which the community 
would be put to by a world shortage of cotton of superior long staple quality, 
thereby not only handicapping industry but also raising incidentally the 
price of cotton cloth throughout the world. The Government of'India were 
equally impressed with the necessity of doing all that they could to promote 
the cotton industry in this country and therefore appointed a Committee 
in 1917-18 to see what could be done in the way of developing the industry. 
The Committee made after an elaborate inquiry various recommendations 
into all of which it is unnecessary for me to go at the present moment. There 
are, however, two or three relevant recommendations, with one of which 
particularly we fiave to deal to-day. They recommended the appointment 
of a Central Cotton Committee, the promotion of research and the imposition 
of a cess of 8 annas per bale for ihe promotion of research and agricultural 
improvement generally throughput India. They were induced to make this 
recommendation on the stren^h of the evidence Aat they had oElained 
that the imposition of a cess was agreed to practically by all who appeared 
before them as bein^ desiralJle in the interests of the country, who also 
thought that, if anything could be done to improve the yield and the quality

* of cotton, tfee Government should not hesitate to aSopiff*the necessary 
measures. Honourable Members will realise, when we have an area 

Vlpprgximatelx averaging 22J million acres witff only 85 pounds per acre
ft's against 200 in America, the magnitude of the problem and the necessity 
for promoting this agricultural industry to the best of our power. The 
Govomment accepted the recommendation of the Cotton Committee and 

, appointed a Central Board which has cost the Govemn^nt nearly a lakh of 
rupees a year ahd the Committee has been doing excellent w*ork since the 
period of its inauguration. They were not able, in view of the reformed
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constitution, to agree at the time to the recommendation of the imposition of 
t̂he cess because they believed thal, agriculture being a transferred sublet, it 
would be more within the province of the provineiiil Governments to promote 
ithe kind of research which the Commrttee had in view. The Central Com- 
jnittee recommended to the Government of India strongly the desirabdlitv 
of imposing the proposed cess, in the interests of the consumer, the manu-# 
facturer and the agriculturist himself and in .the interests of research which 
13 a central subject. You will ask me naturally, how is the agriculturist 
iiiterested in it? Honourable Members will realise that out of about four 
million and a half bales of cotton, excluding that which is consumed b}̂  
liaadloom, half the net produce is exported— i.e., about 20 lakhs of bales,
li is doubtful as to whether India would be able to command always the 
same market which it does at present for its short staple cottons. Secondly, 
the price would naturally be lower than for the long staple cottons. The 
yield is poor, as I have alreaay said, tmd it is therefore to the int<?rest of 
the agriculturist to be able to produce loAg staple cotton which will yield 
mere and which will have the hardihood to stand the climatic conditions of 
the country. Then the manufacturer is interested because he is importing a 
large quantity of yam and if the mill industry is to flourish it is necessary . 
tliECt he should be able to obtain local supplies of long staple yam which 
«re absolutely vital to the continuance of the prosperity of the cotton in­
dustry. The general consumer is interested because if there is a world 
ghertage of cotton of the long staple variety, the price of cloth goes up 
naturally with the shortage of cotton and he ŵ ould have to pay phenomenally 
Irigh prices as he had to pay during the war when there was a dislocation 
of trade and there was a shortage of cotton crop. Naturally, therefore, all 
parties are interested, and I may venture to state that even the non-co- 
<aperators for onco, I think, would be able to see eye tg eye with the Govern­
ment that this is a measure which is calculated to promote an industry 
w^ich they have at heart. The Government of India reviewed their position 
and found that there was much in the statement that ‘ Eesearch ’ being a 
central subject, they should consult the Local Governments and obtain the 
views of the Local Governments and of the various commercial bodies and 
interested persons, and they proceeded to do so. All the Local Governments 
nre practically unanimous on the question of the desirability of imposing 
u cess for the promotion of the cotton industry. There were slight shades 
oi difference of opinion as regards the nature of the control that ought to 
b;' exercised in respect of the expenditure of the money that may be raised, 
as to whether the cess need be at the rate of four annas, as to whether it 
should be imposed only on mill-consumed cotton or on exports as well. 
Bxit the Government of India, having regard to the vastness of the field of 
activity, having regard to the expenditure with which they would be faced 
if the subject is Jo be tackled and Handled correctly, have resolved that it 
wotild not be too much to ask the Legislature to agree to the imposition of 
T/cess of four annas on all commercial cottoA as there was a va«t majority 
of preponderance of opinion in its favour. I may state that I am supported 
in fhis partictlar by the Rscal Commission who, while objecting generallj^ 
t ' the imposifion of any export duty, find no objection whafeoever to the 
imposition of a small cess, especially w ifj the consent of all the parti<  ̂
concerned. I may refer to paragraph 184 of their report whetein they say.

“ "We have not referred to small cesses such as those on tea and lac, which*while * 
levied on exports do not go into the ^̂ eneral revenues but are devoted solely to the 
improvement of the industries on which they are placed. It is obvious that beinj:̂  
levied with the conseat of the producers and for their benefit, they cannot be open ,  
lo  thtf iordinary objections which apply to export duties.*’ *

• A 2
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[Mr. B. N. S'arma.] *
Honourable Members will realise that ̂  a oess of four annas on a bale

which may be takei to cost on an average at the present moment about
Bs. 200 would work out to l/8()0th part of the cost, which is a very small
fraction indeed, and if the price goes up, as it did| to about Bs. 600 to
cHs. 1,000, though it is not likely to do so, the nature of the impost would
be still lighter. Therefore, objection cannot be taken, I think, on the score
that the impost would be very heavy, but this is a matter which can be
considered further by the Joint Committee and it would necessarily receive
the attention of the House when the Bill emerges from the Joint Committee.
I am only placing before the House at the present moment the reason why
Government have adopted this particular attitude.

Then,, with regard to the control which the Government seeks to exercise,
I need hardly say that they have examined the position very carefully and
have found that having regard to the conflicting interests between province
and province, between the promotion of research work in its purely agri- 
cu ltu ^  and manufacturing aspects, as to how much is to idlo^ed to the
various provinces for the promotion of special studies, for the promotion
ô  studentships and so on̂  and having also regard to the f^ict^^at Indian
States who were consenting parfies largely are represented Central
Committee, it was absolutely necessary that they shoul4^^^6<«^a control
with regard to the disposition of this cess. They have a g v ^  that the pro­
ceeds of this cess shoi^d not be merged in the general .i^venues but should
be earmarked only for the promotion of the cotton Industry. Therefore,
there is no likelihood of the Government being tempted to starve the
essential object and utilise the proceeds for other gen ia l purposes Inas­
much as that safeguard is secured, they may be trusted with the advice 6f
the Central Committee in apportioning the money tihat is available for toe
various objects which would necessarily have to receive a share of the
amount that would be contributed by the agriculturist and by all classes
concerned. I need hardly go into the various questions which the Central
Committee has been tackling. We have at heart the promofion of a Central
Research Institute dealing chiefly with cotton breeding arid cotton selection
processes. The Empire Cotton Association have gone into this question
at very great length and have found that it is absolutely essential to promote
central research institutes for these purposes. I  would read a small e^ract
as to the nature of the objects which have to be kept in mind: * ‘ The growing
of cotton, the essential character of the cotton plant and the temporary
modifications of lint brought about by the various local conditions under
which it may be grown, the effects of heredity by which the constitution of
the cotton plant is determined and can be controlled, the effects of limit­
ations and environments such as the seasonal period available for growth
the temperature, rainfall and humidity, the characteristics of the soil,
bacteriological, fungoid and in îect organisms and a study thereof— t̂hese 
are some of the problems that hfeve to be forced." These may be divided into
two groups, local and general. A central research institute would be neces-
Jlury to undertake a study of the life of the cotton plant andflEe develop­
ment of its lint, and they have rfifipmmended also studentships and reader- 
slyps for the purpose of promotinpiBxpert knowledge, and that is one of the
objects which feie Centr^ Cotton Committee smd the Government of India

' have fa view. They propose to utilise this money for research purposes and
for the constitution of this institiitf. I have alluded to Ihig aspect at some
length because I wish to justify the action of the Govemrnent in undertaking

' this measure when primd facie it may look as though agriculture being a
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provincial subject, the Government of In3ia has noliiing to do ^ th  it. 
The matter is of ^eat importance, because 14 has been found that there has 
been a set-back In the Punjab, especially owing to difficulties that the Agri- 
<5ultural Department have been finding in suiting conditions to the growth o^ 
long staple cotton in that particular province. There are various problems 
affecting large tracts of the country, not confined by territorial or provincial 
barriers. For instance, any investigation with regard to the black cotton 
soils will be useful not merely to the Berars, not merely ^ o  the Ctotral 
India, but also to Madras and various other places where tfie black cotton 
soil obtains. The Upper India conditions would apply equally to the 
Punjab, the United Provinces and other places. Therefore, the research
iio be undertaken is not confined to a particular province and that is the 
justification for the Govemm/?nt of India embarking on this enterprise. I 
do not think that there is any justification for laking up the fime of the 
'Council at greater length and I hope I have shown the necessity for a 
measure of this kind, especially when the Government of India is short of 
funds and is not in a position to meet an expenditure of this kind from their 
general revenues, that this is an object which falls within the peculiar pro­
vince of the Government of India, that almost all Local Governments and 
almost everybody consulted have agreed to the principle of this measure, 
that it does iiot present any affront whatever to any economic theory and 
that it is of vast importance to the agriculturist, the manufacturer and the 
general consumer. And it was felt that, inasmuch as we have experts 
in cotton and cotton growing both on the agricultural and manufacturing: 
side? in this House and in the Assembly, it was desirable to refer this Bill 
for the sake of convenience, for saving time and for obtaining the best 
'advice, to a Joint Committee of the two Houses. The Legislative Assembly 
has agreed to the appointment of a Joint Committee and I now ask that 
this Pouse should agree to the course that has been proposed by the 
Assembly.

The H o n o u r a b le  M r . PUKSHOTAMDAS THAKUBDAS (Bombay: 
2so<toinated Non-Official): I rise to support the motion moved by the Hon- 
ourlfce Member in charge. Not being intimate with the procedure fol- 
low i^by this House when any motion of this nature is brought befori it,

1 read the agenda last evening, I felt that this was more or less in the 
nature of a formal motion which would be moved by the Honourable 
Member and would meet with the approval of the House without any 
speeches. I am encouraged to say a few words in view of the details that 
the Honourable Member in charge has put before this House, and I think 
it my duty to say a few words regarding one or two points on which I differ 
from one of the main principles underlying this Bill.

Before I deal with that. Sir, I also feel I jugh't to correct, if I may say 
■80, the impression that may have been conveyed by the Honourable 
l^ember that this measure is looked upon' by people in the cotton tracle^ 
outside this Ifl!iu8e with some sort of suspicion. The Honourable Mein- 
her gives the impression to the House as if people outside who know  ̂
anything at all about the*cotton trade look upon this measjire with sus"̂  
picion.  ̂ • •

The HoNOTmABLE Mr. B. N. SAKMA: I am sorry if I have led to that 
impression. I was pot alluding at all to any person who has given any  ̂
iihought to tlfe subject or who is concerned with the cotton trade. I was 
ralluding to the lay opinion 8i the general public who have a suspicion 
:about the merits of cotton industry as oppos^ to food production.
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Tbe H onourable Me. PURSHOTAMDAS THAKURDAS: The lajr
public to which thS Honourable Member said he referred is, perhaps to a
certain extent, to be excused,*' if it has rushed to any opinion which may
be called one of suspicion. There is rather a peculiar coincidence in this,

r connection. The efforts of the Government of India in connection with
any improvement in the growing and marketing of cotton have .been
brought forward twice till now during the last, I shall say, about 76 years.
They were first put forward, and, carried also, immediately after the
American WA* in the early sixties of the last century, and those efforts,
resulted in what was then called or known as the Cotton Frauds Act, an.
Act of which the commercial community subsequently got absolutely sick

\nd tired and implored the Government that it should be removed. Since
then, things were left to themselves as far as the cotton grower and the
cotton merchant were concerned. We see a repetition of it after or during
the last Great War. A Cotton Committee was appointed in 1917 and the
result of it is the proposal that the Government of India now put forward.
The lay public therefore rush to certain conclusions and many entertain
suspicions about this measure. ,But it is very necessary, Sir̂  to. point
out the great and marked difference that exists between the. measures
taken in the early seventies of the last century and the measures which
the Government of India now propose to take. It is this. In the early
seventies, under the measures that were taken imder the Cotton Frauds*
Act, all control was left with the Government officials pure and simple..
The non-official commercial community were neither consulted nor had
they anything to do with the control which the Government of India put
on. The measures that the Government of India now- suggest, and which,
if I may say so, they have accepted at the suggestion of the non-official
commercial community intimately acquainted with the cotton trade, put»
all responsibiUty for action more or less on the non-official commercial
community, and the officials are there more or less as if they wer#to be
the executive to carry out the decisions of the non-official commercial com­
munity.^ That is an enormous difference which, if brought to the notice
of any of the lay public who have any suspicions, would simply b^'^con- 
vincsing that this measure is, as the Honourable Member said, to thefcter- 
est' of the grower in the first instance, and also materially to the Jterest
of the cotton consumer in India. As long as India continues to export
cotton, whether it is to Lancashire, or to Japan, or to China, or to the'
continent of Europe, it is quite possible that any improvement in the growth
of cotton of better quahty may do some good and may bring better quality
to the consumers abroad. But I do not see any reason why Lancashire^
alone should be marked out for that. Japan, Italy, France, in fact, any
country that buys our surplus cotton will enjoy the benefit  ̂ and I do not see
the slightest reason why Lancashire should not share in it—I should like* 
them to share in it much tetter than anybody else.

My main difference on the question of the Bill is on the score of thê  
cess which  ̂ as it is proposed to be imposed on all cotton rather consumed
loc^illy or exported outside India, I feel, will fall on the grower. The

'/Honourable Mover referred to the recommendation of the Fiscal Commis­
sion and read out a certain part of the relevant paragraph from its
Report. I Imve not got the Report of the Fiscal Commission
with me, but I have just jotted down the two conditions^
which the Fiscal Commission laid down as regards the cess,
and one of the most important was the consent of all parties con­
cerned. I really wonder if the Government of India can say that they
have consulted the cotton grower in imposing or in proposing to- impose*
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this duty on all cotton both consumed locally by mills and exported out­
side. This, I hope the Honourable Member will noW challenge, ^ill in­
directly mean a tax on the grower. In th« case of tea, the parallel will 
not do. Tea plaftters are more combined; they are a comparatively smaller 
set of people; they are, as the House knows, immensely more vocal and 
they are able to convey their ideas and decisions and, if I may say so, in̂  
some respects, they are able to bring considerable pressure to see that their 
views are attended to and their grievances removed. I do not think that 
the Honourable Member in charge will be able to say that the aotton 
growers of India are in anything like the position of tea planters at preseni 
or that they will be in anything like their position for the next few years.
I therefore submit that falling back upon the Beport of the Fiscal 
Commission to which the Honourable Member referred, it is not right, it 
is not proper for this House to agree to the imposition of the cess in a 
manner which will materially affect the price of cotton that the grower 
may get. I do not wish to labour this point furtner before this House. I 
fiiid that the Honourable Member proposes to put me on the Joint Com­
mittee, and I will therefore have this point threshed out there, but I only 
thought it necessary, Sir, to point out that I feel that a cess should not be 
imposed on cotton that is exported from India.

Again I would ask the House not to misjudge me, because it would 
sound rather paradoxical, it would sound as if I am opposing the cess and 
that I want to let off the exporting houses. But as I may be able to show 
Iftter on at the next reading, I feel that I am quite justified in that. I
only propose to bring this to the notice of the House at this juncture.

Sir, I wish to correct another impression that the Honourable Member 
may have given,—I don’t say he has, but at any rate it struck me as such. 
The Honourable Member said that cotton to-day sells at Bs. 200 per bale 
on the average . . . .

The H on o u rable  M r. B. N. SABMA : I was told that inferior quality 
of cotton was sold at Bs. 160 per bale, on the average it would be Bs. 200.

The H o n o u rable  M r . PUBSHOTAMDAS THAKUBDAS : He said
that 4 annas per bale would work out to a very very small percentage. I 
am sorry the Honourable Member has put forward that plea, because I 
feel that on such matters this House should attach most importance to a 
principle. One cannot always say that a very small incidence at a certain 
figure will work out the same for ever. It is a question of principle; 
whether it is big or small, whether it works out to a 100th part of a pie or 
to one rupee, it matters little; but the question is whether the House is 
prepared to accept the principle that the cultivator should be taxed any 
more either directly or indirectly. I venture to submit, Sir, that later on, 
this may be the thin end of the wedge tha^may now be driven in. I feol 
that all the more because supposing cotton goes down to Bs. 100, as it has 
done—and i^eed when the war broke out, it was sold at Bs. 40—then^ 
annas a bale* may work out to a considerably higher percentage than what 
the Honourable Member tias worked out when the cotton is gold at Bs. 2 ^ . 
1'hat is not my sole point. My point is this. Can the Honourable Member^ 
point out to me any civilized country in the West growing cotton wIRere a 
direct tax is put on the grower? Can he point out to me any such tax in Ame­
rica which is by far the most important country growing cotton? If he can-  ̂
not, then P hope 6e will, after discussion in the Joint Committee, see his* 
way not to penalise the cotft>n grower in India any more than he has been
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[Mr. Purshotamdas Tbakiirdas.] ^
by neethods direct^and indirect, for part of whioh the ooxnmeroial commu
nity are as guilty as anybody else. ^

The Honourable Member then referred to the Empire Cotton Growing
!&88ooiation. He read a certain extract, from their Beport I priesumo. ' 
Would tiie Honourable Member tell the House, or if he prefers it, would
he tell the Joint Committee when they meet, what contributions the
Empire Cotton Growing Association have made to the various parts of the
Brij^sh Empire to encourage cotton CTowing and what contribution the
Honourable Member expects from this body for the same purpose here ? I
wonder, Sir, if the Honourable Member has any information on that score
available. It is quite possible he may not have. I would not have liked
to raise this question myself, but as the Honourable Member himself has
touched upon it, I venture to asK if he will give us that information either
now or later on. I think this House and India generally should help tho
Empire Cotton Growing Association in every possible direction in growing
as much cotton within India, of the best quality, as they possib^ can;
for I am one of those that believe that in course of time, nay ahnofi} in
the next few years, India may be able to consume most ^  the cotton she
grows; and any such efforts at the improvement of c o t^ -^ flie r  with our
o\̂ l̂ revenues or with the revenues derived from the a im  at present will
benefit India herself. But whilst India continues fe  «^ o rt  cotton and
whilst Lancashire continues to spend money for the iinprov^ent of im­
portant varieties of her imports of cotton, I think I am in order in asking
what amount the Empire Cotton Growing Association are likely to give
to India for the purpose.

I am afraid, Sir, I have detained the Council longer than I expected.
But I wish to congratulate Government on this first step that they have
taken at the suggestion, if I may use the word * insistence, ** of the com­
mercial community in many respects. I hope the activities of Govern­
ment in this direction will continue. I wish to emphasise that a measure
like this can be successful only \\ith the close co-operation of the commer­
cial community, and by Government giving the greatest weight to the
views express^ by the commercial community. After all, Government
have the opportunity to weigh the various opinions before they decide, but
I do hope, and I am quite sure that it is the intention of Government that
the mistakes made in the Cotton Frauds Act and similar legislation in the
early seventies will be avoided. If that is done, this measure cannot but
bring great relief to the cultivator and other interests concerned. Sir, I
ha\e great pleasure in supporting the motion put forward by the Honour­
able Mr. Sarma. •

The H o n o u r a ble  M r . V. G. KALE (Bombay: Non-Muhammadan):
Sir, I rise to oppose the motiqn. Many of the arguments which have been
advanced by the Honourable^Mr. Purshotamdas, one should think, have
gone against the very basic principle of the Bill, and yet he has thought

^t fit to support the motion before the House. I want, h oover, to place
before the riouse certain considerations which have weighed with me in
wnvincing me that the machinery which is proposed td be created for
carrying out, '"as the House will agree, what is a laudable object, is un­

* nec^sary. Wha^ are, after all, the basic ideas contained in this Bill?
The object is to improve the quantity of the yield of cotton in this country
and also the quality of that cotton for the benefit of the producer, for the
benefit, we are told, of the trader, and also for the benefit of the consumer,
lliis is a praiseworthy object. We do want ifesearch in cotton cultivation;
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we want better varietieB of cotton«to be grown in this country and we^want 
iihat the value of our cotton and the yield of cotton sht^lA iticrease to the 
benefit of all peo^^e concerned. So far there* is complete a^eement. But 
it is proposed to constitute a Central Committee which will organise and 
supervise research; and in the near future a Cotton Institute may be  ̂
started under its auspices. To' this I say: Is not the Government of India 
competent to undertajce this wort of organizing research? Besearch work 
is a central subject, as has already been stated, and that work can be 
carried out by Imperial experts at Pusa—and if tMs is not possible in* the 
case of cotton at Pusa, it can be done in other p ^ s  of the country, say, 
in Madras, Bombay or Poona, in Lahore, in Lyallpur and other places.
I  do not, therefore, see the necessity of constituting a special Board. The 
proposed Board seems to me to be a very unwieldy one, consisting of 32 
members, and the Governor Oeneral has the power of nominating addi­
tional members, so that the total number may go up to 35 or 40. I do 
not see the necessity of such a large and bulky body and I do not under­
stand what that body ^̂ dll be able to do. Then, it is expected, out of the 
proposed cotton cess, to secure a revenue of 7 or 8 lakhs of rupees a year.
1 do not think that that is a large amount which it will be impossible for 
the Government of India to spend or to find. After all, the cess will amount 
to a tax upon the people. Someone will have to pay that tax. According to 
some, the tax will fail upon the manufacturers. According to others, it 
will fall upon the producers. I personally think it will have a tendency 
more to fall upon the producers than upon anybody else. Why levy a 
new and an indirect tax upon the producer? The Government of India can 
spend out of its own general revenues, with contributions from the pro­
vinces if neces8ar}% what amount will be required for the purpose of cotton 
improvement; and in that way we can obviate the necessity of this pro­
posed cess altogether. It is becoming more and more the fashion in this 
country to levy cesses. There is a tea cess, an indigo cess, a lac cess. 
Now  ̂ here, we have a cotton cess proposed. Then there will be a sugar 
cesst then a jute cess. And there will be so many committees attached to 
them. Now we do not want so many cesses. This cess, in 
particular, will be strongly objected to outside, as it has already 
been objected to here, and that is the basic idea of the Bill.
It has been attacked by my friend behind me, and, if that central idea is 
attacked, if there is to be no cess levied upon cotton, exported or consumed 
in the Indian mills, then the whole bottom is knocked out of the Bill. So,
I obje'ct to this Bill on two grounds. First, on the ground of the cess being 
imposed and secondly, on the ground of the Committee that is proposed 
■to be appointed. I think the Government of India can have a small Board 
of experts, if necessary, with representatives from the provinces. Such a 
small expert Board would be quite enough for the object in view, and 
similarly, it should not be an insuperable difficulty in the way of the Gov­
ernment of India to find money for the purpose of financing its cotton 
research. I w ^ t  to make it quite Mear that I fully appreciate the object^ 
af the Bill, namely, the promotion of research, the promotion ^f the deve­
lopment of the cotton industry in this country, either in its agricultural. . 
oc in its manufacturing aspect. I have no objection to take to4his primary • 
object underlying the Bill. But I strongly object to the machinery tihat 
is sought to be created— t̂he Cotton Board, and also to the cess which 

going to be the source of finance for the Committee. I will l̂ot. Sir, 
detain the House wilji any further remarks of my own but I find it neces­
sary to make one or two obseiyations. The Honourable Mr. Sarma refer­
red to a certain suspicion in tne public mind, and my friend behind me



' [Mr. V. Q. Kale.] ,
triei to point aul that there was no such suspicion, or at any rate, that 
there was no justification tor the suspicion. If 1 understood the Honour­
able Mr. Sarma correctly, I think he was right in saying that there has 
been the opinion entertcuned in the country that the commercial crops 
^ e  cotton are being extended at the cost of food crops. The price of food 
in this country has been risii^. We certwnly want more food to be grown in. 
this country and commercial crops like cotton arc competing with and 
expanding at the c o s ^ f  food crops. So, that was the objection to which 
reference was made oy the Honourable Mr. Sarma. If cotton growing is, 
however, promoted by way of improvement in the quality of cotton and if 
af- the same time a continuous effort is made for the promotion of food 
crops in India, I do not think there is much in the objection to which refer­
ence was msule and that is no reason why cotton growing should not be- 
promoted. There is also no reason why improvements in quality as well 
as in yield should not be financed by the Government of India. There­
fore, I win repeat that the objects which animate the Bill are praiseworthy, 
such as will receive support from all people, but I obje(^ %o the agency, 
the machinery that is sought to be employed for gainiw tfiose objects. I 
think the existing machinery of the Government of IiWa at sofne other 
simple machinery is quite enough. I do not wish to have a new Central 
Board, I do not wish to have any cess which ultimately ^11 fall upon the 
producers. If the cess does not fall upon the producers, it k  botmd to fall on 
the consimiers. My friends here who are concerned iii the manufactupe of 
cotton will take pretty good care to shift on the tax to the shoulders o f 
the consumers. So, either the producer or the consumer will have to bear 
that tax and I object to any new cess being imposed. For these reasons, 
Sir, I oppose the motion.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, I rise to support the Resolution and I geAerally 
endorse the views which have been so ably put forward by my Honoft*able 
colleague Mr. Purshotamdas Thakurdas. In the Punjab, I may mention 
to the House, I had the privilege of growing Egj^ptian and American varie­
ties of cotton in my estates. In fact, I was one of the few growers who 
took up this.onerous task some fifteen years back. In the Punjab, in those 
days, the. Agricultural Department was not founded and I can say, for th? 
information of this House, that I had to experience very great difficulties. 
The Egyptian cotton which I grew failed and I had to incur heavy losses. 
Other varieties of cotton were tried and after all one of the varieties of 
American cotton succeeded and since that day, thanks to the Agricultural 
DepartmeHt, American cotton is being grown on a much larger scale in the 
Punjab. I do feel the necessity of the constitution of the proposed Board as> 
from practical experience, L found that the existing machinery was not cap­
able of giving enough encouJ*agement to the growing of long staple cotton. Aŝ  
a spinner I had the experience of spinning my own cotton in my own mills 

^  and in th^ first year from the Eeryptian which I produd^ from my own 
estate I was able to spin 70's. These 70*s as well as the cotton which I 

'if grew in my own estate were sent to Manchester and the report was that 
they were nearly as good as the Egyptian. But unfortunately I found that 

with the seed which after ginning was supplied to my cultivators
12 yoov- quality of cotton deteriorated, and in the following year T 

was only able to spin 50's instead of 70*s. This le^ to my giving up the 
growing of Egyptian cotton altogether, because we also got more trees 
and leaves than lint. Notwithstanding *a certain variety of American
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cotton being found successful tbere was no great growing, ar»d I as v 
spinner had to offer  ̂ premium of one rupee per maun4 on kuppaa fo the 
growers in the Puiijab who would supply my-mills with long staple cotton.
I approached the Government also with a view to their giving some sort of 
inducement to the grower, but no such inducement was given. So, I feel 
that unless we have a fund from which we could encourage Zamlndars-^ 
in growing long stai!>le cotton, such cultivation in the Punjab in particular 
is bound to sufer. I found that the seed was yearly deteriorating and that 
the yield per acre was poorer. I do not want to say anything about# the
details of this Bill because they will come up for consideration after they
emerge from the Joint Committee.

The H o n o u rable  L ala  SUKHBIK SINHA (United Provinces Northern : 
Non-Muhammadan): Sir, I fully agree with what my Honourable friend
Mr. Kale has said and I strongly oppose this measure. There is no question 
Sir, about the measures to be taken for the improvement of the growing 
and manufacture of cotton. That is one of the primary duties of the- 
Government and all of us are ready to help the Government and to co­
operate with tjiem in this respect. But the question is whether for the 
purpose of this improvement and research work, any cess has to be put 
on the export of cotton. The question is not, as my Honourable friend 
Mr. Ram Saran Das said, about the experiments or improvements that,
should be done. . The question is about the cess itself, and I think my
Honourable friend Mr. Purshotamdas has clearly said that the consent of 
the growers should have been taken in this respect. So far as I am aware, 
this consent was not taken, and I think that before this motion was intro­
duced, the consent of the growers in some form or other must have been 
taken. There are many Zamindars' associations in every province; there 
are other associations that may be consulted on this question, but nothing 
has been done on that point. A« regards the suspicion, I may say a word.
I think there is a suspicion like that which has been referred to by the 
Bevenue Member and which has been negatived by my Honourable friend 
Mr. Purshotamdas. The feeling in the country is this, that the Govern­
ment of India are going to help Lancashire and Liverpool manufacturers- 
moie than manufacturers in this country. So far as I know, the manufac­
turers in this country do not prepare cloth of the finer type. The long staple 
cotton will all be exported, and therefore efforts are being made here and there* 
to improve the long staple cotton for the sake of other coimtries. I 
am not one with them, I do not say that I share that suspicion, but this 
suspicion is there. I may refer to an instance. When a Bill was intro­
duced in the United Provinces Council some time ago to control the 
transport of cotton from one place to another place, that Bill was strongly 
opposed on this suspicion that these measunes are being taken to hamper 
cotton from going from one plaoe to another p^ace and ultimately the people 
of other countries will be benefited. I do not know how far this sus­
picion is righv but as the representative of the Zamindars ^ d  the cottoff 
growers it is my djjty tĉ  put it before this House that the suspicion is 
there. Therefore, Sir, I say that while we thank the Gove^ment for tal̂ * 
ing steps to imprpve the growing and manufacture of cotton in this country, 
we strongly object to the imposition of any cess for this purpose. If nSbney 
is required, the Government of India can set apart from the* cotton excise- 
duty that t^ey already collect in the country a portion for this purpose, 
if necessary. But there is need to put any new cess on the export of * 
cotton.



The Honourablb Mr. G. S. KHAPAEDE (Berar: Nominated Non-OflBi- 
-cialj: Sir, the pKmary object is to collect a fund, and that fund is to be 
^pUected for the four-fold object of improving, develo^ng, marketing and 
manufacture of cotton. Out of these four objects, the last two, namely,

 ̂ the marketing and manufacture of cotton, have not been spoken to to-day,
* The whole discussion hets been round improving and developing. Improving 

jneans, I suppose, introducing and planting the long staple cotton, and
* devolopmg would probably mean— I do not Imow exactly whether it means 
anything else beyond expanding the area of cultivation of cotton. So, I 
take it, that this fund, at least as discussed to-day is intended to improve 
the quality of the cotton that is grown and to extend the area of cotton 
<5ultivation. If that be so, my province is one of those which grow cotton 
very largely. It might be said that we subsist practically on cotton. So,
I  have a few observations to make. One of these observations is that 
in my younger days— în the sixties, so f£ir as I remember, when I wm a small 
boy—we used to grow a very long staple cotton called jadi. Then came

change— Î do not know how the idea arose— and they did not want to 
-<5ultivate long staple cotton but wanted to cultivate short staple cotton 
that would grow early and would sell in time to pay land revenue. Land 
revenue is being colled ed now partly in February and partly ia March on 
cotton. In the old Muhammadan years, the year was the Fasli year, 
that is from June to June, and we used to pay our revenue in the month 
of June. That is to cay, cfter we grew our crops and aolii t h ^  in the 
market at such price as we can get, and when we have money on hand 
€̂ind before sowing fresh cotton, we used to pay the jrerenue. That came 
handy. But during the British administration, there has been a change 
of the dates, and we had to pay revenue partly in January and partly in 
February, and now we pay partly in February and partly in March. That 
being so, people took to plowing short staple cotton which grew quickly 
and which could be sold in time to pay the revenue. In that way, jadi 
%vent out of cultivation altogether and another variety called bani, which 
is a short staple cotton, came into vogue. I have not yet quite understood 
in what respect the investigation proposed is to be made. Is it to demons­
trate that the short staple cotton is better than the long staple cotton or the 

Jong staple cotton is better than the short staple cotton? Then, if it is in regard 
to the use of manures, that, I suppose, is a subject by itself and belongs to 
the Department of Agriculture, and they have got a scientific way of find­
ing out which manure is better than another and they are doing it. So, the 
scope of this investigation or research, as it is called, is not quite clear to me 
yet. Then, it is said that a fund is to be created for this purpose. But such a 
fund exists in my province. I do not speak from knowledge of the other pro­
vinces. In my own province, there are cotton markets, and these cotton 
markets collect one anna per bale. That is to keep up the market—to keep 
the place clean, to license the Dalai or the brokers that transact business 
there and for certain other purposes. They generally have a surplus in 

m the end. I had the honour of presiding over the cotton rfyttrket for some 
time and I W )w  that we used to have some surplus. Not knowing what 

. to do with it we planted some trees there for s'nade, we grew gardens and 
' had flowers \n them and so on. If these inquiries were made from these

' ' cotton market committees I believe it will be found that they have a large
ambunt with them. So, no further fund need be created, and if it was
to be created, after all, it was a matter of 9 or IQ lakhs of rupees; a

• r«um which the Government of India could surely spare from out of the
general revenues. Then, why have a new tak, why have a new cess? That 

ris one objection which I feel to this motion. I shall be glad to have
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infoFmation on the point if I could, but that is the objection I feel that if
all the cotton market committees ®in India were consulted, they cdTild
easily, I suppose, between them make up 10 or 12 lakhs of rupees, with­
out having to tax anybody at all. • *

The next point is that usually in matters of investigation, so far as I 
know, on the continent, at any rate, they utilise the universities. If they 
want a particular subject to be investigated and inquired into, they write 
to the universities and say, “  This is a matter of interest, and in your 
laboratories your scientists and all those other people whom you teach add 
employ can find out all about it.** Why should we in India have an 
investigation department or a department of scientific research? We have* 
universities here, and they can be utilised for the purpose where there 
are laboratories and machinery. Why could not this be done there rather 
than be done by a special fund with special somethinjs  ̂ and a machinery 
to itself? This looks like, or at least it looks to me to be, the beginning

V of a new department that is going to arise and likely to stay, because 
investigation and research never come to an end. We will now give them 
9 lakhs of rupees. Later they will say this money is not enough, the ex­
pert requires Ks. 5,000 a month and so on, the laboratory requires so much 

S  and so on and they will ask for an increase, and later on again they wil̂  
^  ask for increasing it still more, and the matter will ^  on multiplying. A» 
^  I have once said, the tendency of modem civilisation is to multiply the 
g  machinerj' and take away the substance. For eating one ounce of food you 

require 20 tons of furniture. Something, like that will happen in this case
■ and this Department will grow and stay for all time, and there might be 

another department added on. I am afraid of this and I do not like that 
we should proceed in that direction. There are very rich people, and very 
rich companies engaged in cotton trade. In England 'ind elsewhere I find 
that the merchants employ experts as part of their machinery to see and 
investigate and facilitate and do whatever else they like to do. WTiy should 

 ̂ not that be done in India? There arc large interests, people very rich, 
%; rich millowners, they could keep an expert in their firms to find out how 
V?: cotton can be best grown. They could experiment on their own lands, 
;|i as my Honourable friend behind me did. We can have the assistance of 
■ii- the universities and the laboratories that are in being now, and then we 

I have the Commercial Department also, there are experts in that and they 
%know something about this. Between them they ought to be able to 

manage this Why a special tax, a special committee, an all-India organi­
sation as we should call it in popular language and all the paraphernalia 
of a Department, incipient at present but bidding fair to grow and gro^ 
very large? Why all this? For these reasons, I feel a doubt about this 
matter myself, though I am glad that the Honourable Bevenue Membcjr

* made it clear that there was no intention, and I believe also that there was 
no such intention as is popularly attributed, but»jat the same time, it must

M  be said that the whole arrangement looks rather ominous and looks as if 
W it is dragging us into another department with a fully equipped staff, 
^ growing expendiAre, and the usual complaint of India being po#r and the
* people being ignorant and that they know not what to do for themselves. 
> If this Committee is appointdS, I would certainly suggest that tkey should 
- utilise the existing machinery, the existing universities, the Commercial 
^Department and the cotton markets. These are the remarks which I
I  wish to offer.

*  The H on o u rable  ISA. D. 1\ CHADWICK (Commerce Secretary): I had
not wished to intervene in this dfibate, but as one Honourable Member has.
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spoken from his pl^aotioal experienoe, i  wish to Bpeak from experience and 
«ay that 1 had been a Director of Agriculture for many and thoroughly 
enjoyed the work at the time.

Objection has been taken on the groxmd of the machinery and to the 
•Central Board. As Director of Agriculture we were working in Madras, 
my staff were working on cotton as well as on other crops and we foiind 
thait one of our biggest difficulties was, when a new type or a better variety 
was found out, to interest the business houses in it. Improvements in agri- 

Knilture have a practical and commercial end. It is not merely a question 
of research, and one of the best parts about this Bill, as it seems to me, is 
that it brings together working for the same end, all the branches interested /  
in  cotton, &e aghculturist, the exporting merchant, the manufacturer and 
the research worker. It is not enough to let the expert go ahead to improye 
a commercial crop in what way may seem to him best. He must irfijrove 
it in a manner that is suited to the trade that is ultimately to use it, and 
the trader who pays such cess should know in what direction the agricul­
tural expert is working. To achieve a useful commercial result beneficial 
alike to the spinner and the farmer, the agricultural expert, the trade and 
the agriculturist must co-operate. To have a Board of this general nature 
is, I think, one of the best omens for the improvement of our ootion in this 
♦country. i >

The next point is that my Honourable fnend Mr. PurshotcuQidas Thakur- 
•das asked for information about the Empire Cotton Growing Goifporation and 
very naturally inquired what so far it had done for India. I was a member 
of the Committee tiie recommendations of which led to the forming of that 
body. That body was formed largely because Lancashire and spinners in 
England realised that there were increasing demands made upon the cotton 
•supplies of the world and ttoat there was a vast room for the improvement in 
the qualities of cotton generally and in the supplies pf cotton. The Corpora­
tion hope to get their funds partly from a grant which was really a tax origin­
ally on their industry and the rest of their funds by a cess which is to be im­
posed upon every b^e of cotton used in England from whatever part of the 
world it comes. That cess has not yet received the sanction of Parliament.
It is not yet through, but it has got the support of the Board of Trade. I 
have every reason to think that its imposition will be effected. It ^as 
only the dissolution of Parliament last year that prevented it from being 
brought forward then. Until it is passed the Empire Cotton Growing Cor­
poration is not really and fully in being. It has made some grants to certain 
countries,—so far as I know, to Tanganyika and to Nyassdand, and it has 
sent out a man to inquire into conditions in Nigeria, but it has not so far 
made any grant to India. That was not because that ft had no interest in 
India, but for a definite reafton. The way in which it has so far made its 

 ̂ grants to Tanganyika and to Nyassaland has been by finding funds for 
additional a^pricultural cotton experts in those countries. Ini^act, it has been 

, helping the general revenues of those countries by bearing' the cost of the 
" salaries of specified officers. I do not think thfct it would have been advis- 
. able in anv case for the Government of India to have accepted such a grant 
from the Lancashire fund, viz., to pay one or two men to be employed on 
cotton in India. If anything liCe that had been done, it would probably 
have ^ven much strength to the suspicion to which the Honourable Kevonue 
Member alluded. That was one reason whv the Coi'poration did not con- 
:sider that it should give at present any funds to India. The second reason



'was that it knew that the Indian Cotton Committee had ahready reported 
.and recommended the organization a body very similar^to itself specially 
ior work on cotton in India and it looks forward to the day when that Body 
is formed and whetf it is thoroughly established, to work in close co-opera­
tion with that body. You will see that this non-allocation of funds to India 
.betokens no lack of interest in cotton groŵ th nor any lack of desire to help * 
India. It rightly in my opinion is going to wait and see whether and how 
the Central Cotton Board in India develops. I think those are tEe answers 
to the questions put this morning. ^

The H o n o u rable  M r . LALUBHAI SAMALDAS (Bombay; Non- 
Muhammadan) : Sir, a certain amoimt of misapprehension appears to exist
ill the minds of many Honourable Members as regards the work done by 
the Central Cotton Committee and the reconmiendations made by them,
.as is evident from the opposition of my Honourable friends Mr. Kale and 
Lala Sukhbir Sinha, and also from some of the questions asked by my 
Honourable friend Mr. Khaparde. Possibly we members of the Committee 
have not advertised what we have done as well as we ought to have done, 
for if we had done so these misapprehensions would not have existed. 
The question of levying a cess was thoroughly discussed at Conmiittee 
meetings where we carefully considered the question of the incidence of the 
•cess, whether it will fall on the producer or on the consumer. We also 
•carefully considered whether in the interests of the producer such expendi­
ture was necessary or not. My Honourable friends Mr. Kale and I^ala 
Sukhbir Sinha agreed that research work has to be carried on. They say 

“that the Government of India ought to find the money for it. If it has to 
find the funds, it can only do so by taking^t from the general tax-payer. 
May I ask my friend Mr. Kiile to tell us as Professor of Economics whether 
a tax on those who benefit by the research would be so unreasonable as it 
would be on those who would not benefit by it? This was the basic principle 
-or which the Committee decided that the tax should fall on the cotton 
growers because they thought that they are going to help the growers by 
agricultural research. The ^ea of the Committee was, I may ild , not to 
help the spinners, shippers or merchants.

My Honourable friend Mr. Khaparde asked us why the existing A^i- 
'cultural Department cannot do this work. We had considered this question 
also at our meetings where the Directors of Agriculture from almost all the 
provinces were present. They said that with the funds they had at their 
disposal they were doing their level best, but their level best was much 
lower than what was required and that without further financial assistance 
they could do very little more. It was a question of more money and how 
t'i find it. The provincial finances, as all Honourable Members know, are 
not in a position to provide the money. The Government of India said 
that they could not find the money, and so the only course that was left 
•open to us was to suggest a cess on cotton. Infconnection with the question 
of imposing a cess, we had several discussions as to whether it should be
2 annas per baU or 4 annas, and whether it should be on cotton exported or^  
on cotton used Ify the mills. Before coming to a decision we carefully wenti 
through the estimates of expenditure and found that 8 lakhs of rupees would . 
be needed to carry on both classes of work. I think I mm  take this 
opportunity of explaining that it is not merely the development and imprcire* —  
merit of cotton that we have taken in hand, but we have also taken in hand 
the work of marketing, and we are goint? to take up research work regarding 
the manufacture of cfttton in India. With your permission, Sir I will give 
'Some details. The Bomba^  ̂ Millowners’ representatives said they did
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not muoh oare to research work in that branch, as they did that kind 
of work themselves. My Honourable friend Mr. Kai^ asked just now 

j why the millowners should not do such research work. The reply is that 
they are doing it but they don’t allow the results of their experience to 

' reach the producers, who are therefore unable to benefit thereby. Wq 
thought that if we had a small plant to find out up to w'hat count yam could 
be sp\m froih a particular class of cotton and if experts and technologists 
wilU certify that from some particular kind of cotton one could get 20 V 
instead of 16’s or 30’s instead of 20’s, that knowledge will en^le the 
producers to get better prices for their cotton. We therefore thought that a 
demonstration plant was absolutely necessary for the sake of the growers. 
The marketing work has already been taken up, and as my Honourable 
friend Mr. I^aparde referred to the Berar system, I may say that the 
Committee have unanimously decided to introduce a system similar to the 
Berar one which they thought was the best. It will thus be seen that the 
marketing work has been taken up, as also the improvement and develop­
ment of cotton. As regards agricultural research what is proposed is to> 

. supplement the work that is being done at present either by provincial 
Agricultural Departments or at Pusa. Later on it may be found necessary 
to start a separate institute, but we have not yet come to any decision on 
the point. For all ttiis work money has to be found, and as we found 
that all this work cannot be done under 8 or 10 lakhs, we recommended 
t.% the Government of India that a cotton cess of 4 annas per bale should 
be imposed on bales exported or used in mills. I may mention here 
that we have been careful enough not to touch the cotton spun by the 
villagers or the cultivators, i.e., the Khaddar movement will not be- 
affected thereby. The non-co-operators, as the Honourable the^B«?enue 
Member said, will thus approve of this proposal as the Khaddair noorement 
will not be touched by this cess, so they can carry on their moveiflexit, and 
80 far the non-co-operators ought to be pleased with it. I think, Sir, I  
have satisfied the Council and especially my Honourable friends Messrs. 
Khaparde and Kale and also Lala Sukhbir Sinha that as money could not
be found by the Government of India wo had to recommend this oess.

The H o n o u ra b le  M r . V. G. KAlLE : Why?
The H o n o u r a b l e  Mr. LALUBHAI SAMALDAS : Because those who

are likely to be benefited by the research work must pay for the same 
and we have decided to come to the Legislature for their approval. After 
all, the Legislature represents not only the manufacturers but the zemin­
dars as well. My friend the Honourable Lala Kam Saran Das, who is a large 
zemindar himself, has approved of it. We want to help cotton growers 
to grow better cotton and to enable them to get a better price for it. With- 
these words I support the motion.

The H o n o u r a b le  L ie u tb j^ a n t  B a o  B a h a d u r  CHAUDHRI L A L  CHAND 
^J^mjab: Nominated Non-Official): Sir, I must confess tljgt I did not 
ybow that th^principle of the Bill would be discussed this morning. When 
I looked at the Supj>lementary List of Businesc on the agenda paper, I  
bought the liiotion would be of a formal nature and would be adopted, 

^ n d  ^hat iihe principle of the Bill would be discussed later on. But now' 
that the question heus conn* under discussion I cannot help assodating 
myself with the Honourable Professor Kale in congratulating the Govem- 

" ment on taking measures for the improvement of the cotton i^idustry, but 
the methods adopted by the Government ere highly objectionable. It
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has become quite a fashion in these days that when new taxation is required 
and when it cannot fall on other shoulders, it genei^Uy falls on* the 
shoulders o£ the cultivator. As «  representative of cotton growers, not 
of the big landlorcis, but as a representative^ of the ordinary peasants, I 
think the measure, when it becomes known to the cotton grower, will 
create dissatisfaction. There is a limit to all taxations. So far as the culti- • 
vators are concerned, that limit has been reached in various directions, 
and Government should consider twice before they undertake this, measure. 
The admission that has been made by the Honourable Mr. Lalut^^ai 
Samaldas, who was oil the Cotton Committee, that the Committee knew 
that it would fall on Ihe cotton grower needs np other argument, and I 
think all Members who represent the landowning classes as well as the 
producers ought to join with Professor Kale in opposing this motion. I 
again repeat that the object is a laudable one and Government is certainly 
to be congratulated on its awaking from its lethargy at least so far as cotton 
is concerned, but the method is faulty. Some remarks have been made as 
to the comparative attention that has been paid by Government to food 
grains and commercial commodities. Attempts have been made to justify 
that Government pays equal attention to both these commodities. Here 
I join issue with Government. Will the Honourable Member in charge 
of the motion kindly point out any measures which have been taken so 
far as the food grains, hajra, jawar, and gram are concerned? As was 
pointed out yesterday, more than 20 per cent, of the area under cultiva­
tion in this country is harani. Most of the cultivators live upon bajra and 
jawar. In the light of these facts and figures it is difficult to drive famine 
out of the countr^\ if hajra and jawar and gram, the chief food grains that 
are grown in barani areas,, are not tackled by Government. With* these 
few words, Sir, I oppose tfie motion.

The H on o u rable  S a iy id  RAZA ALI (United Provinces East: Muham­
madan) : Sir, human memory is proverbially short-lived But, Sir, 1
be3ieve, we of this Chamber have established a record so far as shortness 
of memory goes, i t  we compare our record of yesterday with the perform­
ance of to-day. Sir, it was only yesterday that complaints were made  ̂
bitter complaints were made—and I do not repent that I joined in these 
complaints—that the Government of India and the provincial Governments 
were not paying that much attention to the development of agriculture 
and kindred subjects that they deserved. To-day, Sir, when the Govern­
ment of India have brought forward a motion for the development of a 
very important branch of agriculture, equally bitter complaints are made, 
that the Government of India are not going on the right lines. The object 
of the Resolution that is before the House, as will be apparent to every 
reader, is to improve the cultivation of cotton and to set up certain 
machinery with a view to encourage such cultivation. I, Sir, agree mith 
my friend the Honourable Mr Kale in taking the view that this cess, 
if levied, will ultimately fall on the grower, the producer. At the same 
time, I am equ^ly convinced that, if the machinery’ set up by the Govern- »  
ment of India and recommended in the Resolution, works tAccessfully. 
■ttien the greatest gainer will also be the producer and the grower. Sir, • 
if the coffers of the Government of India and the various p ro ­
vincial Governments were full, it would be very legitimate to o b j^  
ti) the imposition of this cess, but, knowing as we do the financial 
position of the Central, as also of the provincial Governments, I do ndt 
think any seripus objection can be raised to the imposition of this tax.
A tax is, no doubt, always unwelcome. I do not think. Sir, there is. any
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<50untry in which are welcome. India is no exception to the rule,
nor. is my friend the Honourable Mr. Kale. But, Sir, the question is, 
if you want to improve your agriculture, if you want to improve the quality 
of your produce, you want to extend the area under agriculture, if you 
want to bring prosperity to the cultivator, how are you to devise means 
for improvement unless you find money for that purpose?- On the whole, 
I should say. Sir, that the imposition of four annas per bale will not be a 
verj"! heavy tax. No doubt, if we could do without it, I would be the first 
to oppose any such impc^sition, but, looking to our financial position, I  
think. Sir, that this House should agree to this proposal.

The second point raised by the Honourable Mr. Kale was his objection 
to the appointment of the Joint Committee mentioned in the Eesolution. 
That, Honourable Members will see, raises at once a very important cons­
titutional question.

The H 0N0URAB1.E Mr. V. G. K A L E : I never raised any objection to the 
appointment of the Joint Committee.

The H o n o u ra b le  Saiyid EAZA A L I: I thought my friend raised an 
objection to the appointment of the Central Board and the Joint Com­
mittee. I will take his word, so far as the latter goes. Now, I am very 
glad that my Honourable friend has no objection to the appointment of 
the Committee. Sir, let us agree to the principle and elect the Com­
mittee. The various Questions that have been raised by thow^^ho have 
thought fit to offer criticisms on the measure can be taken into ^Aku^eration 
later on when this Joint Committee meets.

The H o n o u r a b l e  M r . B. N. SAKMA: Sir,̂  I am very glad that the 
Government has had an opportunity of understanding the views of the 
T a r io u s  Honourable Members here vnth regard to the propos€ld measure. 
I can understand and appreciate fully the feeling that, if jiossible, the 
Imposition of the cess should be avoided in order to acHiet^ the object in 
view and that the Government of India should find funds for this object, 
if they can, out of the genê ral revenues. Hoiy)ur^ble Members may rest 
assured that it would have given me infinite pleasure and satisfaction if I 
<50uld have found funds from the general revenues of the coimtry for this 
object and we should certainly not have asked the Legislatiire to agree 
to this cess if that were possible. The situation before us was that tho 
provinces had very important work with regard to cotton research pending 
before them. The Punjab long-staple cotton was nearly being ruined 
if agriculturcd research was not undertaken immediately. The Bombay 
and the Central Provinces and Central India areas had very large problems 
having an immediate bearing upon the welfare of the cotton grower. Madras 
Tvas equally clamorous. The Central Cotton Committee Board, on which 
there were representatives o f  all the Governments, of cotton growers, repre- 
•sentatives of agric^jltural interests, the agricultural experts of the Govern 

^  ment of India and the provincial Governments, az^ the various 
bodies consulted by the Local Governments, came to *the imanimous

* conclusion that a cess was in the (rircumstances the best way out of the 
' difficulty, llierefore, the point now is, are we to stop this beneficent work 

6r\re we to proceed with it, bearing in mind that this money is going to be 
utilised only for the benefit of the cotton grower and it would indirectly 
benefit also* the general consumer and the general tax-payer? Are we to 
•stop and say “  No to the various requests that have beon made to us 
iind lay that it is not our business, or are we to proceed and acceed to the
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wishes of thoroughly represent^ive body, as I have mentioned, and to 
the unanimous Besolution whioh they l^ave passed and^ay that it i l  true 
that it is the bounden duty of the Government to come to their assistance 
by promoting a measure which they think is best calculated to achieve the 
object in vieŵ  but that nothing can be done? Therefore, Sir, Honour­
able Members may redt assured that the agricultural interests, the interests • 
of the producer, were not ignored at all, and with a view to strengthen that 
element, the Government of India have recently added certain additional 
members to the Board and we have Also placed certain members on ̂  the 
Committee here to represent those interests. It is a pity that we have 
not been able to publish the work of the Committee or Jo advertise it 
sufficiently. The proceedings of the Committee and the various Eesolutions 
passed by them have been placed in Honourable Members' hands, but 
we have not proceeded to ac/vertise the proceedings of the Committee 

.and the work they have been doing. If we had done so, it would have 
removed the misapprehensions that have naturally arisen in the minds of 
many persons. I have already alluded to the fact that the cess would be 
a very small one, and there is a justification also for asking the cotton 
growers to bear this cess. As has been tfo ably put by the Honourable 
Saiyid Baza Ali, it is he that would be directly and indirectly benefitted 
•by this measure by his agreeing to the cess, assuming that its burden would 
fall on him. I am not quite sure whether, having regard to the partial 
monopoly that we have in respect of the commodity we have been export­
ing and the difficulty which the mill-owners would find in adjusting their 
machinery, the burden would fall upon the agricultu^ producer, and 
whether it would not fall really upon the mill*owner either here or abroad.
I shall not drag myself into that controversy now. The matter will be 
discussed in more and fuller detail in the Joint Committee, and further on, 
if necessary, on a second reading of this Bill. Therefore I would etsk 
Honourable Members to bear in mind that it is not a matter of certainty 
that this tax would really, small as it is, affect the grower. Even assuming 
for a moment that a fraction of it or even the whole of it would fall upon 
the grower, I think that it is not too large a burden which he could not
bear, especially as none of the proceeds is going to be utilised for the ^
benefit of any one other than himself. .

Then, Sir, I have already explained that we have hit upon the four 
.annas both on the ground of its not being a heavy burden as well 
-as because, with a smaller impost, it would not be possible to carry out the 
prograyime which has the approval of the Government of India in a large 
meiisiire and which the Central Cotton Committee has before it. I think 
the Committee would require about Ks. 17 lakhs within the next 
two years. The work would have to be undertaken not per­
functorily, not in a niggardly or half-hearted fashion, but thoroughly 
satisfactorily if any good results are to be achfeved. I therefore think that 
the amount we have proposed is not excessive, but this again is a matter 
which can be#further considered. Exception has been taken to the con-» 
stitution of the* Board as a suitable machinery for the purpose of carrying 
out the objects which th  ̂ Government has at heart. Professor Kale *̂ 
would, on reflection, I think, find that the Government would •only perhaps  ̂
be following their ancient traditional policy if they were to concenljPAflo 
all power in their own hands. But they have chosen in this measure to 
associate themselves with those persons who are likely to be affected by it, ^
with those persons who are the principal parties concerned, namely, the ’
representatives of cotton gro^ êrs, the representatives of mill-owners, the

B 2

COTTON CESS BILL.



[Mr. B. N. Sanna.] ,  ̂ •
re^prtisentatiyes o^manufaoturers i^d the ireprefientatives of the commeroial 
public Qonoemed in th is  m a t te r . They h a v e  a s so c ia te d  th em se lv eB  with 
them and said that they will g iv e  a praotioally free hand to them subject 
to their general control as to how they utilise the fund. Therefore, I 
think the constitution of that Board should disarm all opposition that the 
Government would be guided by any bxireaucratic methods in their dealing 
with the proceeds of the cess. Our Imperial ofi&cers would be at the Com­
mittee’s disposal and are on it. Our Imperial research officers must be 
employed for the purpose of carrying out these objects. The Agricultural 
Adviser is the President of this Central Board. Many of the directora 
in the provin^s are on this Board and consequently it is not that we are 
going to take our hand ofi this business. We are associating ourselves with, 
the representatives of the parties interested, and I think on reflection 
Mr. Kale would see the wisdom of the course we have adopted in associat; 
ing the non-official public immediately interested with the representatives 
of the Government in carrying out the policy which all of us approve. 
As regards the subsidiary matter to which the Honourable Mr. Purshotamdas 
has alluded, namely, whether* the Empire Cotton Association proposes to 
lend any assistance to us in this matter or not, I should think it is a 
matter of very trivial moment so far as this particular subject is concerned.. 
We should welcome any assistance which may be forthcoming from that 
Association which may benefit directly or indirectly from the measures 
which we are proposing, but I should think that India should stand upon 
h e r  own resources and should work out her salvation for herself and should 
not be dependent upon any bounty or upon any charity which may be 
extended to her by the Empire Cotton Association or any other body of a 
similar character. If any such assistance is given we need not refuse it. 
But I should think that we have to chalk out our policy independent of 
any assistance that may be forthcoming and to my mind the assistance 
which may be given wo^d only have a very very faint and remote bearing 
upon the issue we are considering now. I am not sure, as far as my 
information goes that the Empire Cotton Association would be willing to 
extend any very great help seeing that their r^ u rces  are limited ««nd they 
have to spend their money on their own objects. It may be that they 
may be able to see their way to help U8 slightly, but whether they assist 
us or not, let us be independent. Irrespective of whether they assist us 
or not, I think our way is quite clear. My Honourable friend behind me 
said that we were dealing very hard with the agriculturist in pressing this 
measure, and it is the agriculturist that is hit hard by every megsure of 
taxation. I  have every sympathy with the agriculturist and no one wishes 
to see further burdens imposed upon him. But I should like to ask him 
to reflect as to what the Punjab cultivator would really say, if he is intelli­
gent and acute, by reason o| this opposition, when the cotton grower in the 
Punjab is threatened with ruin, especially in the matter of long staple 
cotton if this measure is not proposed. A part of the help that is going to be 
extended is: to the Punjab and Sindh and Northern India,»^dpart from the 
black cotton soils that are going to be benefited by it, and I will* tell my 
Honourablev-friend that he is going to reap the benefit to a much greater 
indent than the portion of the taxation which he is going to pay would 
warrant. After all, he is going to pay a trivial sum. I will not be dragged 
into further controversies about hajra, etc. The Agricultural Department 
would be only too glad to do more, but funds are linjited and the Agricul­
tural Departments in the provinces are doing their level best,* and bajra and 
other products are, I know, as a matter of fact, being dealt with in some
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\ ^of the provinces which are chiefly interested in the fî rowth of those’ crops. 
Pusa may not be able to xmdertake every branch of ihe research, *and 
possibly they are ijot in a position to extend their activities to some of 
these crops, but that is by reason of the limitation of funds, by reason of 
the limitation of the climatic conditions atid by the soil limitations. It is not 
that the Government are desirous of multiplying cesses. Allusion has 
heen made to the lac cess and so on. Of course, if that is the only way in 
which an industry can be pushed through, it has to be adopted. I am 
not going to argue the principles underlying that, but I may inform ^he 
Council that the Government have every hope that they may be able to 
introduce a Bill to repeal the Indigo Cess Act, because they feel that the 
object with v.hich that cess has been imposed does not require such assist­
ance. I allude to this to show that it is not as if the Government are 
desirous of multiplying cesses or getting money out of the cultivator when 
the money can be found from the general revenues of the country. On 
the whole, I am glad that the principles and objects of the measure Have 
been approved by all, and I am not in the least disconcerted by the criti­
cism to which the measure has been exposed. I can understand, as I 
have said, the anxiety of Honourable Members to safeguard  ̂ the interests 
of the agriculturist, but I hope that those gentlemen who have chosen to 
oppose it would realise that they would be helping the country if they 
withdrew their opposition and that this Council should unanimously 
adopt the Eesolution, because when they once approve the object they will . 
be, knowing full we ‘ the limited means at the disposal of the Government 
of India, promoting a measure which is likely to achieve in the near future, 
in the immediate future, the objects which they have at heart. I therefore 
recommend the adoption of this Besolution by the House unanimously.

The motion was adopted.

OOtTON 0E8S BILL. RJ l

THE INDIAN COTTON CESS BILL—NOMINATION TO JOINT
COMMITTEE.

The H o n o u r a b l e  Mb. B. N. SARMA (Revenue and Agriculture Mem­
ber) : Sir, I beg to move:

“ That the following Members of the Council of State be nominated to serve on 
the Joint Committee to consider and report on the Bill to provide for thfe creation of 
a fund for the improvement and development of the growing, marketing, and manufac­
ture of cotton in India, namely : .

‘ The Honourable Sir Maneckji Dadabhoy, the Honourable Mr. Purshotamdas 
Thakurdas, the Honourable Mr. Lalubhai SamaJdas, the Honourable Sardar Jogendra 

ISingh, the Honourable Khan Bahadur Nawab Muhammad Mozammil-ullah ELhan and 
Ihe Mover

The motion was adopted.

^ COURSE OP BUSINESS. ^
The H o n o u r a b l e  t h e  PRESIDENT: I think that this is an opportune 

moment to interrupt our delfterations. There are two other Resolutions on 
the paper and I have received intimation that an Honourable Member desires 
to move certain amendments. The Government have given short notice 
of the Resolutions and the Honourable Member has also given very short 
notice of his amendm^ts. If I adjourn the Council now, as I intend tjo do, 
till 2-30 P .M ., the Honourable Mr. Chadwick who is in charge of the motions 
will have an opportunity of ootsidering the question whether he should



object to the amftndmeQta on a point of order or what line he should 
adopt in regard to them. c

The Council then adjouî ed for Lunch till Half Past Two of the Clock.
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The Council re-assembled after Lunch at Half Past Two of the Clock. 
The Honourable the President was in the Chair.

BESOLUTION RE WORKMEN’S COMPENiSATION AND SOCIAL 
INSUEANCE IN AGEICULTURE.

The H o n o c i u b l e  Mn. B. T. CHADWICK (Commerce Sioretary): Sir,
I beg to move the following Resolution: , *

** That this Council recommends to tlie Gk>vernor .General in Council that no action 
be taken on the Draft Convention relating to workmen’s compensation in agriculture 
and Uie Becomn^endation concerning socicd insurance in agriculture adoptea by the 
Third Session of the International Labour Conference at Geneva in 1921/’

Sir, only very few words are required to explain .why this Besolution is 
placed before this Council. As this House is aware, Iijidia is a signatory to 
the Treaty of Versailles, and therefore an original member of the Inter­
national Labour Organization. This organization nieets at different times 
and embodies its opinions in Draft Conventions and Draft Becommenda- 
tions. These Draft Conventions and Recommendations have then to be 
put before the competent authority in each country. Whenever they ixivolve, 
legislation, that means that they vnll have to be placed before the Legis­
lature; and hence this Draft Convention and this Draft Becommendation 
are now being placed before this House to-day. The House, and each 
country, has absolute freedom to come to whatever decision it thinks fit on 
a Draft Convention or a Draft Becommendation, considering solely how 
far it is applicable or not to its own conditions. If it ratifies a Convention, 
rather if any country ratifies a Convention, that country is boimd by i t ; 
if it accepts a Becommendation, then it is equally bound to bring its laws- 
and regulations into conformity with that ^Becommendation, India has 
R very good reputation with the International Labour Organization, b^^ause 
she has always iaken a careful note and paid close attentiqn to any Con 
ventions or Beconmiendations that have come to her. It would probably 
please and satisfy this House to know that two pf the Draft Conventions 
which they recommended for ratification at the September meeting have 
already teen ratified. I have put the Draft Convention and Draft Becom­
mendation together in one Besolution because the principle which should, 
I think, guide this House ii\ coming to a decision on them is- exactly the 
same in both cases. With Vour permission, I would now read the Draft 
Convention. The operative portion of the Convention is this:

^ “  Each Mi-nber of the International Labour Organization which.Satifies this Con­
vention undertakes to extaid to all agricultural wage earners its laws And regulations 

' which provide for compensation of workers for personal injury hy accident arising out 
of or in the course of their employment.”  .

”̂ l t  is not open to the Government of India or to any Member of the 
International Labour Conference to modify the terms of any of these Draft 
Conventions or Beconmiendations. They Have been ̂ agreed upon at the 
International Conference, and it is only open to the Governments and their 
Legislatures eitiier to accept or to ratify them or to say that they are not
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prepared to do so. Therefore this Convention on workmen’s compensarfoa 
would, if ratified, compel us to extend to ail agricultural wage-earoers in 
India any laws and regulations which provide for the * compensation of 
workers for persoilal injury. For the itioment, there are no laws or regula­
tions in this country which provide for the compensation of workers in 
industrial and commercial imdertakings. We have, as this House is aware,.# 
a Bill which will be coming before this House later in this Session to provide 
for such compensation in certain industries, and if we ratify this Convention 
we shall be compelled to hold up that Bill and not proceed with it until 
W6 are satisfied that we can reasonably extend-the scheme to all agncul- 
tural workers. I do not think I need elaborate that any further. It is 
perfectly obvious to every Member of this House that it is impossible to 
evolve a scheme for workmen’s compensation for every villager, for every 
small boy who tends the cattLs or goats. In these circumstance, Sir, I 
would ask this House to advise the Governor General in Council that it will 
not be desirable to ratify this Convention. ’

I turn now to the I>raft Recommendation which is somewhat similar. 
The operative part of this Draft Recommendation reads that:

“ Every Member of the International Labour Organization will extend its laws and 
fegulations establishing systems of insurance against sickness, invalidity, old age axid 
for similar social risks to agricultural wage-earners on conditions equivalent to those 
prevailing in the case of workers in industrial and commercial undertakings and 
occupations.**

Sir, in this country we have as yet no old age pensions for wage-eamers. 
We have no joint schemes of insurance to provide against sickness, to which 
both employers and work people can contribute. We have not even the 
insifrance data and tables of mortality on which to calculate what those 
contributions should be. It was not many years ago that this idea of 
insurance for old age and sickness was introduced even in England with the 
cry of 9d. for 4d. and there, I believe, their calculations as to what those 
3ubscriptions should be have not proved correct. It is going to be a per­
fectly impossible position for India to attempt it, and there is no need to 
undertake this most important legislation for insurance for sickness. If we 
cannot introduce it for those who are engaged in the big textile industries in 
Bombay, how can we do it for villages which are scattered about up and 
down the country? At the International Conference all countries were re­
presented, or most of them were, but the conditions of the countries are 
very very dissimilar, and this Draft Convention and Recommendation now 
before you, I submit, refer to conditions in agriculture entirely foreign to 
those obtaining in this country. Therefore, Sir, I would ask this House to 
advise the Governor General in Council that this Draft Convention apd 
Draft Recommendation cannot be accepted.

The H o n o u r a b l e  L a l a  SUKHBIR SINHA (United Provinces Northern: 
Mon-Muhammadan): Sir, I rise to give my lull support to this Resolution 
that the Governor General in Council be recommended not to take any 
action on thirDraft Convention relating to workmen’s compensation in agri­
culture and Recommendation concerning their social insurancf. At present 
labour in agriculture’* is scarce, and if any such action is taken labour wiU 
be more scarce. I think this House should recommend •the GovemoJ- 
General in Council not to take any action in this matter.

The H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS (Punjab: Non 
Muhamma(^^n): Sir, I also rise to support this Resolution. In agriculture ,  
we have no hazards to confrpnt us and there is no frequency of accidents.
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In trtillB, workshot^s and manufabturing concerns there is a possibility of 
accidents du6 either to the negligence of the labourer (or to that of the 
employer, but in a^culture, I think, accidents are very rare. In \^estem 
countries where agricultural machinery is used or where up to date mecHa- 

' nical methods are employed, risk of accidents is common, and for that 
purpose probably the International Conference has adopted the Besolution

• which we do not want to extend to thiB country.
The B io h t  H o n o u r a b l e  V. S. SBINIVASA SASTEI (Madras: Non- 

Muhammadan): Sir, I rise to ask your leave and the leave of the Council to 
move an amendment if you will be good enough to overlook the lack of 
notice.

The H o n o u r a b l e  t h e  PEESIDENT: Does the Honourable Member 
desire to say anything on this?

The H o n o u r a s l b  M r . D. T. CHADWICK (Commerce Secretary): I am 
quite prepared to overlook the lack of notice.

The H o n o u r a b l e  t h e  PBESIDENT : Then the Hoflourable Member may 
move his amendment.

The B ig h t  H o n o u r a ble  V. S. SRINIVASA SASTBI: Let me acknow­
ledge, Sir, the courtesy of the Honourable Member in chatgfe of the Resolu­
tion, in that he has overlooked the notice to which be is entitled, for the 
amendment that I propose is of some importance, and he would have been 
justified if he had chosen in asking that some more time should have been 
given. The amendment runs as follows: '

At the same time this Council recommends to the Governor General in Conneil 
that an inquiry be made as to what action in regard to these matters is practicable 
4ind necessary in the case of organized plantations like those of tea, robber and sngar 
and that the resalts of the inquiry be reported to this Council.'*

It wiU be noticed that I  make this a separate and separable part of 
the Besolution. It would not be incumbent, unless the Government of 
India thought otherwise, on them to communicate this part of the 
Besolution to the League of Nations or to the International Labour Organi­
zation. That is a domestic matter entirely, and my object in bringing it 
forward is to act in conformity with the spirit which has been so admir­
ably delineated by the Mover of the Resolution. I consider. Sir, that the 
labour part of the League of Nations is a most humanitarian movement, 
and it is entitled to the most loyal and whole-hearted support of all the 
Members belonging to the League of Njations and of other Members that 
may come into the organization later on. That India has faithfully carried 
out the Becommendations, ratified the Draft Conventions and ta£en action 
upon them, in so far as that ^^as possible, is a fact upon which India may 
weU congratulate itself. When I attended the League of Nations in 1921 
^ stress^ the fact that, while other countries of the world, Ksing members 
of the League, were slow to ratify the Draft Conventions and had not 
*taken the necessary action in regard to the Bdtommendations, India had 
shown an adftiirable spirit of loyalty in that she had promptly ratified the 

'^XlSifventions Mid even taken legislative action thereupon. I urged this 
in order to support a claim that we of the Indian Delegation made that 
India should be admitted to the Governing Body of the International

• Labour Organisation fis one of the 8 countries of the world of chief indus­
trial importance. Our claim had been resisted for some reason or other
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and it fell to me to menticm this ^act that we had loyally adhored to t^e 
spirit and to the recommendations of the International L ^our Organisation. 
I had to stress that fact in order to enforce our claim to entry 
on the Govemiifg Body. And my amendment now is mereJy 
another indication of the way in which we try to meet the wishes 
of the International Labour Organisation. I am quite aware that 
the extension of the guarantees that are possible in the case of indus­
trial organisations to agriculture is an enterprise of exceeding complexity. 
In fact, so much is that the case that I perfectly agree with the Hongur- 
able Mover that it is beyond practical politics to try to extend every one 
of those things to agriculture. To the Besolution, therefore, I give general 
adherence heartily but my amendment asks the Government of India 
to examine whether the ameliorations suggested in the Draft Convention 
and the Recommendations are impossible really in the case of that part of 
our agricultural activity which may be described as the organised plant­
ations of tea, sugar and rubber. There these conditions do not exist which 
make the application of the ameliorative remedies impossible. Now, my 
Honourable colleagues who supported the Resolution in short speeches 
before me mentioned, for example, the circumstance that the Draft Con­
Tention would be inapplicable to agriculture in India for the reason that 
there are no special diseases, risks or dangers to which agricultural workers 
are liable. That is an indisputable fact. But, in the case of plantations 
it is somewhat different. I have been told, and I recently read a report 
of the Assam Tea Plantations in which it is suggested, although not yet 
■scientifically established, that Kala Azar may probably be a disease in­
cidental to these plantations and that remedies against that disease might 
probably come— I am not sure, I do not dogmatise. Sir—might probably 
come within the scope of the Draft Convention, that for attacks from that 
•disease and for the debilitating consequence of it a workman may reason­
ably consider himself entitled to compensation at the hands of his employer. 
But that is not by any means the strongest reason for urging this. When we 
take the case of these big plantations, we find that the workmen are 
brought together from different parts of the country. The labourers do 
not always belong to the areas where the plantations are situated and then, 
if accidents happen to them, if old age or invalidity overtakes them, it is 
not possible for them in such areas to find other and easier occupations. 
For in the areas where these plantations are situated, more or less it is 
the case th#t that is the only possible industry open to them. There is no 
variety of occupation to which it is possible for us to divert these people.
It might be necessary, therefore, to rest on the plantations the duty of 
looking after the labour forces that they employ in respect of the Recom­
mendation regarding what is called social insurance. My friend was good 
ênough to read the Recommendation but I ^dll just refer to the words 

again which indicate what is embraced within the phrase “  social insur­
ance What is meant is “  sickness, invalidity, old age and other similar 
risks.** Of course, it may be said that, if we start an inquiry into this 
Tnatter, it m i^t lead to some risk of its being extended toother forms^ 
of agriculture. That evil ig an imaginary aftair. If we do a thing with 
regard to certain parts of agricultural operations, it does not ii^an that we ^ 
are necessarily bound to extend these operations into other spheres.  ̂ It_ 
will be time enough when somebody stands up and says that even as 
regards the cultivation of rice, mth repard to the cultivation of cotton, it 
is possible tô  em pl^ thdse remedies and it is obligatory on land­
lords and zamindars to adopt the remedies which are herein des* 
•cribed. That, it seems to me, is a purely imaginary affair and
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m a y ‘'be dismissed at once. Nor am I here laying down pro­
positions whioh are definite or .binding in their coharacter. I am
not aware—  I do not know nor do I rely on any published reports—but 
it appears to me it is perfectly possible on the face of things to apply the 

 ̂Draft Convention and the Becommendation and the remedial activities  ̂
mentioned therein to the case of labourers employed on plantations which 
are organised, where they dwell more or less together in localities assigned 
for them and habitations made for them, and where remedies of a common 
oharacter are easily applicable. The case of plantations is on a ver>’
different footing from the case of scattered agriculture. To dismiss both
alike is, it seems to me, to overlook a distinction which is there and must 
be recognised. I only say that it be a recommendation to the Gpvemor 
General in Council to make an inquiry into this matter. I do not say 
that the inquiry should be of one character or another. Nor do I employ 
the very common formula—a committee consisting of officials and non­
officials. I  leave the Governor General in Council to conduct this inquiry 
in the way that he pleases and* by the machinery which he may choose. 
But it does seem to me that, out of loyalty to the International Labour 
Organisation, we are bo\md to pay respect to these ^Recommendations and 
Draft Conventions in so far as the matters therein are susceptible of ex­
tension in this country. And, as I consider that the industries Uiat I have 
named form a group within themselves under the large head of Agricul­
ture to which these remedies are applicable, I  venture to mn£e this sug­
gestion to the Governor General in Council that he should conduct an 
inquiry and report thereon to this Council. If it be so considdlWl that the 
Governor General in Council is not under an obligation to repOjrt this matter 
to the League of Nations and raise expectations in counti^fii outfride India, 
let it be a purely domestic matter, but it does seem ^  me tibaif workmen 
employed on these plantations are entitled to the betiefits vrhich work­
men in industrial organisations all over the world ire now receiving and 
which even in India workmen employed in thjfif ordinary industries are 
receiving imder the humane laws that we have ourselves enacted within 
the last few years. I  therefore move the amendment.

The H o n o u r a b l e  t h e  PKESIDENT; To the Resolution under discus-
3 P.M. sion, amendment moved: ^
“ That at the end of the Resolution the following be added :
‘ At the same time this Council recommends to the Governor General in Council 

that an inquiry be made as to what action in regard to these matters is practicable 
aiî r n©ces8J|ry in the case of organised plantations like those of tea, rubber and sugar, 
ancl that the results of the inquiry be reported to this Council

■That amendment and tlfe main question are susceptible of being dis­
cussed at the same time land therefore both of them are open to debate.

«  ' % ,
The Honouhablb Sin ARTHUB FROOM (Bombay Chamber of Com- 

i  merce); Sir^the Honourable Members of this Cfcuocil have had before them 
the report ra the Joint Committee which recently sat on the Workmen’s 

^ ' Compensation Bill, and when turning over in their minds the amendment 
which has been proposed by my Bight Honourable friend I ask Members of 
this Council to keep clearly before them UiU report an(|.tlie Bill as fe n d e d

* by the Committee. H e  Committee gave a good deal of their time ana 
energy ill going throijgh Uie Bill and what* they kept before them chiefly
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• . * . . . ^was that this new legislation should only be brought to give benefit to*
workmen and labourers in this country who are empk)yed in hazardous 
tasks. It was fel  ̂ generally by the Committee that the Workmen's Com­
pensation Bill was an advanced step in this country and that it would be 
better to go slowly with it at first, and that, ivhen the Bill is passed and 
becomes an Act, as no doubt it will be passed and become an Act, and * 
when we have had experience of it for some years, it would be open to 
any Member of the Legislature to introduce another Bill further to amend 
the Act. Bearing in mind this Bill which I have no doubt ^1 the Honour­
able Members of this Council have studied very closely,. I should like to 
refer to a point which of course my Eight Honourable friend on my right 
clearly understands, but of which I don’t know whether all the Members 
of this Council are equally awar  ̂ that in plantations like those of tea. rubber 
and sugar, the common term “  plantation ** also includes a factory. Now 
those men employed on sugar plantations, tea plantations and rubber planta­
tions, who are working in the factory will come under the Factories Act  ̂
and if they suffer any disability from their work in the factory or if there 
is an accident in the factory of a tea plantation, a sugar plantation or a 
rubber plantation, they will come under the Workmen’s Compensation Bill 
v/hen it becomes law and will benefit by it. But it was not the intention 
of the Committee to extend the benefits of this new legislation to men 
working in the fields. Ŵ e considered it would be opening too large a field 
to be explored at the present time. As I have said in my opening remarks, 
it \̂ill be open to any Member of the Legislature to introduce an amending 
Bill after we have had experience of this new and great piece of legislation— 
the W^orkmen’s Compensation Act. I cannot quite follow my Eight 
Honourable friend in this amendment in asking Government to make now a 
further inquiry, which he himself admits would be a task of exceeding per­
plexity. I think Government in the next few years will be very busy 
handling this Workmen’s Compensation Bill, or Act as it will be, without 
having to prosecute a further inquiry to extend the scope of the Act. The 
Members of the Conference at Geneva were fully aware, when passing their 
Eecommendations and their Conventions, that it could not be expected that 
conditions in all countries would be alike and what might be a very suitable 
Convention for one country did not necessarily apply to the needs of another 
one. By accepting the Eesolution put forward by the Honourable Mr. 
Chadwick ^ d  desisting from workmen’s compensation in agriculture I do 
not think mdia, can be accused in any way of no£ being faithful to the 
Geneva Conference. I sincerely recommend to the Honourable Members 
of this Council that they should go slowly in this matter. The Workmen’s 
Compensation Bill is a very advanced form of legislation for this country.
We want to see how it is going to work, and when it has been in working 
order for a number of years, we can look further afield and if it is thought 
that labour in this country wants further prdj^ction, I for one would in no 
wav be against it. My strong advice to this Council is featina lente which 
I think nearly all of you know well to be an Italian prov^b meaning mal^ 
haste slowly.^ Sir, I cannot support the amendment. »

• • 
The H o n o u r a b l e  Mr. G. S. KHAPAEDE (Berar: Nominated Non­

Official): Sir, I am in entire sympathy with ihe Eesolution that has'Been , 
moved by the Honourable Mr. Chadwick. I agree with him and I would 
support the Eesolijtion all through. As to the amendment that has been  ̂
moved, I do* not know if I am right in proposing a further amendment by * 
••he omission of the words ‘organised plantations like those of and the

w o r k m e n ' s com pen sation - a nd  social  insuran ce  in agr icu ltu re . 6 7 T  ,
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word sugar ’ * at the end. The amendment would tiien run “  in the case 
of tea and rubber/' It comes to ttiis: c

Omit the word * organised ’ leavin|f the words ‘ plantations like those of tea and 
rubber * and omit the words * and sugar *.**

The H o n o u r a b le  t h e  PRESIDENT: Will tibe Honourable Member 
adduce arguments in support of the amendment?

The Hoxourablb Mr. G. S. KHAPABDE: My object in moving this 
amendment is this. I omit the word “  organized."' It is usual now to say 
organized labour, but what is organized labour I have never been able to 
ascertain. There are a number of labourers working in one place. Do you 
call that organized labour, or disorganized labour? Whatever that is, I do 
not understand. Similarly a plantation is a plantation. What is an organized 
plantation as distinguished from an ordinary plantation? It is difficult to 
say. Therefore, not understanding the word “  organized "  I have proposed 
to omit it. I omit sugar because it is an industry which has suffered a great 
deal in India. Everybody remembers that at one time we were exposed to 
the competition from what was called— what was it called? Government 
entef^  ttiemselves into competition with us and helped their own people 
with large donations in the case of Mauritius and in, the caae of other 
people. They used to have a word for il. (An Honourable Member : 
“ •Bounty-fed.") Yes, it was bounty-fed competiti^ w« had to deal with. 
So sugar has suffered a great deal, and the su^jpr'industry is just rising. 
I do riot say it has risen yet, but it is only attempting to rise, and if we try 
tc apply all these regulations to an incj|ifent industry whicK is just 
rising it would be ruinous to it and therefcwhe' I take out sugar. As to the 
tea plantations, they have been established for some time, tiiey have stood 
competition successfully, and they are prosperous and are very good so far 
as they go. Same is die case with rubber. Even in the case of rubber and 
tea I would not apply them at once, but I consent to have an inquiry being 
made, and after that inquiry is reported to us and if this House thinks that 
they should be applied or should be considered, the matter should be 
separately taken up. I take this amendment to be a thing which we owe 
t. ourselves not because of the recommendations of the International Labour 
Conference, but as an inquiry that is necessary independently of it and 
because of our desire to try and approximate to the standard they are 
laying down there. Not that we can take them up or are able to take them 
up at present. We have no informafion. Our information is that tea 
plantations are doing very well, and rubber plantations are doing very well. 
This inquiry does not deal with the zemindar, inamdar, landholder or the 
petty proprietor, fhis does not apply to them at all. They cannot possibly 
be affected in India at any time, not only now but I tiiink never. With 
these few w'ords I move my aiiendment.

 ̂ The H o n o u r a b l e  t h e  PRESIDENT: To the amendment jmder consi­
deration amenlment moved: ‘
. “  The word * organised ' be omitted, the words * anA sugar ’ be omitted, and the

* and ’ be inserted between the words * tea * and ‘ rubber *.**
‘ ------i*;. would then read as follows :

** and necessary in the case of plantations like those of tea and rubber/*
 ̂ These are the two competing amendments and the present ̂ debate will 

be entirely confined to the question of this amendment, snd when this is 
disposed of we can go back to the main question.



* The H onourable Major Nawab MOHAMED AKBAE KHAN (North­
West Frontier Province: Nominated Non,-Official): M aj I speak? •

The HoNOURi^LE th e  PRESIDENT: Does the Honourable Member 
wish to speak to the amendment? At present the question before the . 
House, as I have already endeavoured to show, is an amendment to th^ 
amendment. When that has been disposed of, the Council will be back 
on the main question. 1 do not think the Honourable Member wishes to 
speak on this amendment.

The H onourable Major Nawab MOHAMED AKBAE K H A N : No, Sir 
I will speak on the Eesolution and will confine myself to it In general.

The H o n o u rable  Mr. LALUBHAI SAMALDAS (Bombay: Non- 
Muhammadan) : I am thankful to my Honourable friend Mr. Khaparde 
for suggesting that the word sugar "  should be dropped. I am not 
very particular about the word “  organised but the word “  sugar 
ought to be removed. We have not got many sugar plantations in this 
countrj  ̂ on a large scale. In the Bombay Presidency, the Government of 
Bombay has been good enough to acquire about 600 acres of land and 
lease it to a company for a sugar plantation. The company has begun work 
and if all these Conventions were to be applied to labour in sugar planta­
tions, the sugar company will not be able to work at a profit. The chief 
argument of my Right Honourable friend Mr» Srinivasa Sastri used in 
reference to plantations was that in the case of organised plantations the 
labour comes from outside and in case of sickness, or invalidity or unem-  ̂
ployment they cannot find any employment there or cannot find light work.
In the case of sugar plantations—I am referring here to one company in 
which I am interested—that difficulty does not arise. The labour em­
ployed there belongs to the villages round about the plantation. They 
live in the near villages and merely come out to do the work of tiie com­
pany, that is, sowing, reaping and planting. Therefore, in the case of 
6ugar there is no necessity for any inquiry and I hope my Honourable 
Friend Mr. Khaparde’s amendment will be accepted.

The H o n o u rable  th e  PRESIDENT: The question is :
“  That to the amendment proposed the following amendment be made ;
‘ Omit the word ‘ organised ’ and the words * and sugar ’ and insert the word ‘ and *■ 

between the words ' tea ’ and ‘ rubber *.**
The motion was adopted.
The H on o u rable  th e  PRESIDENT: The .amendment to the Eesolu­

tion therefore reads as follows:
“  in the case of plantations like those of tea and rubber.”
There is no pompeting amendment. The main question and the amend­

ment are now open to debate.
The H on o u rable  M ajor  N a w a b  MOHAMED AKBAE KHAN: Sir, India 

has no doubt improved its industries along with the rest of the world : thouj^ ^
it may not bf*so well advanced as some of the European countries but stili  ̂ .
some progress has been m^de. The modernisation in India is confined to th^ 
field of industries only and has not affected agriculture to amy appreciable  ̂
extent. The old conservative peasantry of India still adhere to the tiew 
worn methods of productions and are not willing to discard the rude ineffi­
cient implements that thev have inherited from their forefathers. In the 
absence of any oi^anisation and the economic inability of the average • 
peasants to purcha^ improve^ implements of cultivation, it is evident that
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the adoption of tHe Draft Convtotion in question can bring no material 

<henefit to India. . . ^

Again the bulk of the agriculturists, whether tenants or peasant pro­
prietors, work on very small holdings and in addition to the occasional 
.assistance of their own families, they do not require the employment of 
Jiired labour. In this case, therefore, the necessity of workers’ compensa­
tions or social insurance for them is altogether out of the question. More­
over whatever little demand of labour there is in agriculture, it is periodical 
and short-lived; from this point of view as well, there appears no necessity 
for any sueh legislative measure. Again agriculture, by its very nature, 
is an industry that does not involve any great personal risk to the worker 
to justify any legislative enactment for the grant of compulsory compensa­
tion as contemplated by the Draft Convention imder consideration.

Under these circumstances it is absolutely clear that the Draft Conven- 
iiion relating to the workers’ compensation and sociaj insurance in agricul­
ture is premature for India Its ratification therefore should be deferred 
to a future time when the increased use of machinery and consequent em- 
j)loyment of hired labour in agriculture may necessitate such protection 
of the labourers. The introduction of such an enactm^ent in the Indian 
legislature at the present moment means an unnecessary encumbrance and 
will remain a dead letter- for a long time to come. On these grounds I 
strongly support the Besolution.

The H o n o u b a b lb  Mr. V. G. KA.LE (Bombay : Non-Muhammadan) . 
"Sir, I support the Besolution -as well as the amendrdent. I do not see any 
reason why we should be frightened by the proposed inquiry into organized 
industries like ijea plantations. The word9 * organized ' and ' sugar ’ both 
go out of the amendment. Sugar has been taken out of tea, as my Hon­
ourable friend Mr. Khaporde prefers to have tea without sugar. How­
ever, as these industries are conducted on a large scale and as it is pos­
sible that there are certain disabilities from which workmen suffer in these 
industries, and further, as it is possible to remedy those disabili­
ties in the industries, I think there will be no harm in mak­
ing the inquiry, even though that inquiry may be looked upon
to-day as premature. We are not asking Government to make any recom­
mendation to the International Labour Conference in connection with that 
inquirj’ . It is solely for our own benefit. As my Honourable friend in 
front of me pointed out, in the case of the Workmen’s Compensation Bill 
which will come up very soon before this House, we Rave taken into 
account only the industries ^involving hazardous kinds of work. I agree 
with him entirely there. I dso agree vnth him in lihinking that the time 
^as not yet come to extend the scope of the Workmen’s Compensation 
legislation t^ all manner of industries. But what we are disking for, by

• means of this amendment, is to consider whether it is desirable — as it may 
M)e, in the near future, desirable—to introduce certain kinds of safeguards 

workmen employed in large plantations. What cannot be true of 
sugar plantations may be true of tea and other plantations. Labour in 
tea plantations is, as everyone knows, imported from distant provinces. 
If on account of any cause tihere is A depression in thos© industries, or there 
is any other trouble in them then it is just̂  lik^y that worli^en engaged 
in  the plantations will be placed in a very difficult position. They are likely

l680 GOUNOIL OF STATE. " [SlST JAN. 1^23.



w orkm en’ s com pensation and so c ia l in su ran ce in a g r ic u ltu r e . 681
to* be stranded and are likely to be offered very low wages, and therefore 
there are many points in eonnedlion with these large^plantiations Where 
.some sort of ameliorative action may be necessary. In order, therefore, to 
know what the p^ition in these large plantations î , whether it may b\̂ 
desirable in the near future to introduce some sort of safeguards by way 
of compensation or otherwise, I think it will be but right for the Govern-^ 
ment of India to make an inquiry on their own initiative, on their own 
account. There is no compulsion from anybody outside; it will be for our 
o\Mi benefit, for our own i^ormation, and therefore 1 strongly support the 
Amendment. ‘ ,

The H on o u rable  M r . LALUBHAI SAMALDAS: Sir, I rise to support 
the Kesolution as it stands and oppose the amendment: and my reasons are 
these. In the first place, I thtaik that this amendment ought not to have 
•been tacked on to this Resolution. My friend, the Honourable Member 
in charge was good enough, courteous enough to overlook the short notice, 
but other Members will have a grievance that they did not expect any 
debate of this kind,—big Zamindars or others, and that this has been sprung 
suddenly . . . .

The H o n o u rable  th e  PRESIDENT: The Honourable Member is ex­
pected to be present at every meeting.

The H on o u rable  Mr. LALUBHAI SAMALDAS: , There is another 
difficulty also. My Right Honourable friend Mr, Srinivasa  ̂ Sastri made 
it quit-e clear that he did not want this inquiry to be made in connection 
wdth the International Labour Conference's Conventioi;i6; if I understood 
him aright, he made that quite clear. If that was so, where was the 
objection to passing the Resolution moved by my Honourable friend Mr. 
Chadwick, and then of bringing in this matter in a separate Resolution at 
a later date, so that by not being tacked on to this Resolution the (lifficulty 
that it may have to go to the International Labour Conferei^ would 
have disappeared. But leaving aside the technical difficulty, my chief 
diffitculty is this. Sir. The Convention is quite clear; it lays down that 
each member of the International Labouf Organisation which; ratifies this 
Convention shall extend it to all agricultural wage-eamers and they do not 
refer only to plantations like tea or rubber. If any provision of the nature 
laid down in the Draft Convention has to be made we will I fear be obliged 
to apply to all agricultural wage-eamers the regulation which provides 
for the compensation of workers. The amendment as it stands, Kr, says 
that an inquiry will be made as to whether action in regard to th^se 
matters is practicable. I take it. Sir, that this refers to what tlie Con­
vention has laid down on page 22 of the Draft of the Third International 
Labour Conference. If that is so, it is impossible for us to apply all those 
advantages to all agricultural labourers. I diresay my Honourable friend 
does not want it. But would it not have been better,.Hin8tead of asking that 
the inquiry made about the necessity or practicability of introduce 
ing such measitres to say definitely what sort of inquiry was really wanted.
If the Council will please refer to the recommendations on page 37, they j  
wdll find that they include insurance against sickness, invali8ity, old age 
and other similar social risks. Sir, through some mistakes possibly ICHT 
Right HonouraJ l̂e Mr. Sastri did not read the words ‘ social risks We 
do not know what ‘ social risks ' mean, for so far as I know we in this 
country have* no sdfcial risks against which provision has to be made by 
way of insurance. Looking to all these difficulties, I would beseech my
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Bight Honour^ble^riend to withdraw this amendment and to bring forward 
his recommendation in the form of a separate Besolutioa.

(The Honourable Bai Bahadur Lala Bam Bardn Bas rose to speak.)
The H o n o u r a b l e  t h e  PBESIDENT: I think the Honourable Member 

has spoken already.
The H o n o u r a b le  B a i  B a h a d u r  L a l a  BAM" SABAN D A S : I  want to 

speak on the amendment.

The H o n o u r a b le  t h e  PBESIDENT: The Honourable Member may 
speak on the amendment.

The H o n o u r a b l e  B a i  B a h a d u r  L a l a  BAM SABAN D A S: Sir, I rise 
to oppose the amendment so ably moved by my Bight Honourable friend. 
In the Punjab there was a time when the tea and su^r industry were 
Nourishing, and now we are passing through a time quite different from 
what it used to be.

The H o n o u r a b l e  t h e  PBESIDENT: ' Sugar * has been omitted from 
the amendment. ‘

The H o n o u r a b le  B a i  B a h a d u r  L a l a  BAM SABAN DAS: But the 
tea industry in the Ptmjab where only local labour is iamfdoyed is in a 
very bad way. Bo far as the industrial factories ar  ̂ Q^eemed, they 
will all be covered by the Factories Act and by the Compensa­
tion Bill which will, I presume, soon be enacted; sp^Tconsider that this 
inquirj  ̂ will lead to no practical results. We all,3biow that there are 
very rare accidents in agricultural occupations, and so there are no risks 
involved. ,

The H o n o u r a b le  M r .  D. T. CHADWICK: Sir, the amendment ha& 
been moved by my B i^ t  Honourable friend yith his usual command 
of language and persuasiveness, but in spite of that, I must ask the House 
to reject it. In the present form o? the amendment, he invites us to enter on 
an inquiry in regard to these matters in the case of tea and rubber. The 
whole idea of workmen’s compenstion and of social insurance, I am cer­
tain he will agree with me, is for the good of the worker. It is based on 
the idea that the workman and the labourer need that class of protection. 
Whether a particular employer is making profits or not is not germane tô  
the inquiry. In the first place, while it is not necessarily need^ for agri­
cultural labourers, I do not know why the Honourable Member wants it 
for labourers on tea and rubber estates. I can see no reason why tea and 
rubber should be differentiated in any way from other agricultural occupa­
tions. The occupations themselves are extremely similar. It looks as if 
the request were founded on the idea that the owners of tea and rubber 
Y>lantations yere supposed to be making good profits and ^^Aerefore their 
employees must be protected against accidents and sickness. Now we hnve 

*Jbeen told that sugar and rubber have been in d bad way, but I think the 
TTffflourable Member will agree with me that the basis and the idea of this 
social insurance of workmen is not to consider whether a particular in­
dustry can or cannot pay, but whether the occupation upon which that 
labour is engaged is of such a nature that in order to protect them some such 
regulation must be enforced. So to begin with, I should say the Honour­
able Member places his amendment on an entirely wrong basis.
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tn the second place I would turn more especially to workmen's co n / 
pensation. For the moment- there*is no Workmen s Ccjjpnpensation Act. 
This Workmen's Compensation Bill, which is going to come up, has been 
definitely restricted %o hazardous occupations. There are very many con­
tentious points in it. There are questions which will arise, and which have 
arisen in every case where such an Act is in force, as to where and when « 
an accident has taken place, whether in the course of the man’s occupation 
or not, and above all things, it is essential that we should get some experi­
ence of the working pf that Act in organized industries before we can extend 
it rationally or rapidly to oth(*rs. The Honourahjfe Member has advanced, 
as lar as I am aware, no reason whatever to show why we should under­
take this inquiry, and if we wont on with his inquiry now, it would probftbly 
have the effect of postponing the Workmen’s Compensation Bill. That 
Bill was circulated to all Locjil Governments and to all Chambers; it was 
widely published throughout the country for over 2J years, and it has been 
examined very carefully by a Joint Committee, and not one of them re­
commended that the scope of that Bill should bo extended in any form to 

I agriculture. It will be a very regrettable step, just on the eve of passing 
t. that Bill into an Act, to endeavour .to enlarge its scope in this way. I am 

also not aware of any case in which ho has shown that tea and rubber 
cultivation—I do not speak of the factory—but of the cultivation of tea and 
rubber—is in any way hazardolis. The claim for an inquiry to consider 
the introduction of social insurance into tea and rubber plantations is based 
on equally inadequate grounds. He has tried to raia  ̂ our feelings by 
saying that in many of the tea plantations the labour is imported. So, Sir, 
it is at Jamshedpur. T bolit'vo much of the labour at Jamshedpur is im­
ported. There is no such suggestion, I have not heard of any, that solely 
because labour is imported, and iron and steel will go through periods of 

♦depression just as tea or any other industry, it is necessary to start old
■ age pensions and insurance schemes to which both the employers and the 

employed should subscribe for sickness or for various other social risks. T 
see no reason why out of all industries of this coimtry we should make a 
specific inquiry as to what action is prneticable or necessary in the case of 
those engaged in the rubber, why the agricultural labourers on tea 
gardens or rubber plantations should require old age pensions and social 
insurance. We do not suggest it for an employee in Bombay mill̂  we 
do not suggest it for an employee in a jute mill, and why a man on agri­
cultural labour on a rubber plantation needs such pensions I cannot uj:ider- • 
stand. I understand in fact that many of these labourers have settled down 

; and cultivate their own lands. I would for this reason, also because it 
will prejudice and hamper us with our Workmen's Compensation Act, ask 

r this House not to accept this amendment. I can assure the Right Honour- 
 ̂ able Member that to do so will in no way detract from our reputation with 
I the International Organization. To him personally we are under an enor- 
I mous obligation for his aid in getting India a plice on the Governing Body 

of that Organization which is largely flue to the great ability with which 
he advocated o#j cause. But the International Labour Orgaiysation do • 
not want us to put riders when reporting whether we accept their recom­
mendations or not. We didP it once before, and they were sent back, j  
They do not want us to put any sort of rirters whether we accept their _  
recommendations or not. Further, the other countries of the world werT 
know the position of India in regard to this social legislation. At the 
Washington Conferen«e when the very cognate questions arose ip regard 
to industry, they speSfically said that the Convention need not. be sent 
tfi Inaia because thev knew the’ social conditions of our labour, and thnt
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it not really^pplioable to the state of affairs in India. I would ask 
the House, therefore, to reject thiŝ anftendment. ^

The amendment was negatived.

The Besolution was then put and adopted.

RESOLUTION RE PROTECTION OF WOMEN AND CHILDREN IN 
AGRICULTURE— RECOMMENDATIONS OF INTERNATIONAL 
LAfiOUR CONFERENCE,

The H o n o u r a b le  M r .  D. T. CHADWICK (Commerce Secretary): Sir, 
with your permission and that of the House, I will slightly alter the 
wording of the next Resolution that stands in my name. That is to say, 
in place of the words “  is of opinion I would like to substitute **reoom- 
rtiends to the Governor General in Council I believe that is more in con­
sonance with the form adopted by the House, and . I apologise for not 
having wprded the Resolution in that form.

The H o n o u r a b le  t h e  PRESIDENT: The Honourable Member has 
permission.

The H o n o u r a b le  M r . D. T. CHADWICK: Then, Sir, the Resolution 
will read:

“ That this Council having considered the lUcommendations concerning the protec­
tion before and after chil4,-birth of women wage-earners in agriculture, the night 
work of women, children and young persons employed in agriculture and the living-in 
conditions of agricultural workers adopted hy the Third Session of the International 
Labour Conference at Oeneva in 1921, recommends to the Governor General in Council 
that legislation to secure their enforcement should not be introduced at the present 
time.”

I need not detain you, Sir, and the House very long over this. The reasons 
for moving this are exactly the saino as those stated in moving the former 
R ^ lu tion . These Draft Recommendations, o6 the House will readilv 
realise when I read them through, are applicable to countries whose agri­
culture is orgamsed in a very different manner from that of India. There 
are feur of them. The first one says—I would only remind the House 
once more that if we accept these Recommendations we have got to make 
our Legislation conform to them—the first one is :

“ That each Member of the Intern'&tional Labour Organisation* take m^snres to 
ensure to women wage-earners employed in agricultural undertakings protection before 
and after child-birth .similar to that provided by the Draft Convention adopted by the 
International Laliour Conference at Washinjrton for women employed in industry and 
commerce, and that such measures should include the right to a period of absence from 
work before and after child-birth and to a grant of benefit during the said period, 

e-provided either out of public funds or b> means of a system of instance."

. That one, Sir; I need not delay over. The i^ea of that is that countries 
 ̂ which have legislation granting maternity benefits to women workers in 

’̂ mdustry and commerce should apply them also to agriculture. When the 
question in regard to women in indusjtry and commerce arose at Washing­
ton, tl̂ e Intematiopal Labour Conference itself agr^d that that Conven­
tion could not be applied to women workers in Indiifcr owing to the condi­
tions of industry in India. As we have nothing like it in industry in Xodi% 
there is no point in making it applicable to agriculture,
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The second one is: * ^
“ That «aoh ' ~ - -  - “ . . -  . .

the employment
That each Member of the International Labour Organisation %ake steps to remlal^ 

of yoiing persons between the ages of 14 and 18 years in agriciHtural
iindertakings during'%he night, in such a way ap to ensure to them a ^riod of rest 
compatible wit)i their physical necessities and consisting of not less than 9 hours which 
shad be consecutive."  ^
Sir, we oannot be expected to send offioialB round the villages to see if our 
young men get 9 hours* sleep each night.

The other one is :
That each Member of the International liabour Organisation take steps to regulate 

the employment of women wage-earners in agricultural undertakings durmg the night 
in such a way as to ensure to them a period of rest compatible with their physical 
necessities, and consisting of not less than 9 hours, which shall, when possible, be 
consecutive."
It would give almost more trouble to try and find out whether thoy have 
had their rest than in the case of tho young men.

The last one is : ^
That each Member of the International Labour Organisation, which has not 

already done so, take statutory or other measures to regulate the living-in conditions 
of agricultural woikers with due regard to this special climatic or other conditions 
affecting agricultural work in its country, and after consnltation with the employers* 
and workers’ organisations concerned, if such organisations exist.

That such measures shall apply to all accommodation provided by en^loyers for 
housing their workers either individually or in groups, or with their families, whether 
the accommodation is provided in the houses of such employers or in buildings placed 
by them at the workers* disposal. -

That such measures shall contain tlie following provisions :
(a) Unless climatic conditions render heating superfluous, the accommodation 

intended for workers’ families, groups of workers or individual workers, should 
contain rooms which can be heated. ^

{b) Accommodation intended for groups of workers shall provide a separate bed 
for each worker, shall afford facilities for ensuring personal cleanliness; and shall 
provide for the separation of the sexes. In the case of families, adequate provisio.Q 
shall be made for the children.

(r) Stables, cowhouses and open sheds should not be used for sleeping quarters."
Well, Sir, if we accept these recommt ndations, wo must introduce legis­
lation to that effect and if we introduce legislation, we shall have to endea­
vour to carry it out. I think the House will agree that our proper course 
i;:} to recommend to the (lovemor Gi^neral in Council that legislation to 
secure their enforcement should not be introduced at the present time.

' The R ight HoxNourablk V. S- SRINIVASA SASTRl (Madras: Non- 
Muhammadan) : Sir, I rise to move an amendment to this Resolution in 
exactly the same terms* as I employed with reference to the last motion.
I will not, therefore, bore the House by reading the actual terms, which 
may be taken as read. I do not wish to make a long speech, Sir, but I 
wili just say a word or two. In the first plac^ let me clear the ground by 
saying that I have no manner of intention, if both my amendments be 
negatived, to oppose the Resolution. The Resolution has my entire an^ 
whole-hearted#support. I say that particularly because the#Honourable 
the Mover used certain expressions which made me think that perhaps he , 
thought I was going to oppose the Resolution if my amoidment was • 
negatived. * * .

• “ At the end of the Resolution the following be added :
* At the same time this Council recommends to the Governor General in Oonncil

that an inquiry be ma^e as to what action in regard to these matters is practicable 
and necessary fh the case of plantations like those of tea and rubber anj that th  ̂
re^^lts of the inquiry be reported tg this Council • '
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In the neit plaoie, there is one remark that I must m ^ e. The Honour­

able Mr. Lalubhai Samaldas asked: why not let this Resolution go through 
and bring in these amendments in the shape of separate Resolutions at a 
later date? I should have been very pleased to do so because it would 
liav^ given me an opportunity of collecting more facts and probably trjing 
to bring other arguments to convince the House, but I thought it bet̂ ter to 
raise it on this occasion because the terms of the Resolutions are so framed 
that, if I had silently accepted the Resolutiops now, I should hdve been 
prechided from raising the is'uie, which could well be construed to have 
been decided by the term “  Agriculture unqualifiedly used. ‘

This second Resolution obviously is conceived in a somewhat more ten­
tative and diflident spirit than the Resolution which we have just passed. 
For instapTce, let me draw the attention of the House to the .words ** at the 
present time which come at the end of the Resolution. There is no such 
thing in the prececling Resolution. Apparently, the Honourable the Mover 
who framed the Resolution thinks that, while it would be premature ngw, 
conditions in India might change-so far that sooner or later we might face 
the problem of adopting- these recommendations and acting upon them. 
I do not know whether it would be possible in the case of agriculture in 
genera] but I do think that conditions will improve so that in the case of the 
occupations that I have mentioned, work in tea and rubber gardens, it 
might be possible to introduce most of these improvements. As a matter 
of fact, I was studying th*e Assam Lribour Ccimmission’s Report of the 
most recent date, and while it was a very depressinjj; document upon the 
whole, I foMnd there a large numbiT of references to provisions of the 
character mentioned here which were alroady taken by the more humane 
and up-to-date conductors of these plantations. It is not a thing, therefore, 
utterly impracticable : it has been practised. It is not a thing not required : 
its necessity has been establishcMl by its fulfilment in many placxis. There 
are a great many things which are done by the more humane planter to-day 
which, if they wovo universalised, would greatly improve the conditions of 
the labourer. It may not be possible in every case included in these recom­
mendations, but there are a great many instances where it is perfectly 
possible, it seems to me, even to-day, to adopt the recommendations of the 
International Labour Organizat4on.

I do not wish. Sir, to say an>i^hing more except that my object in bring­
ing forward these things is not to (»xempt the conductors of the steel industry 
or any other industry' from the necessity of fulfilling these requirements of 
modem labour cx>nditions. I should have been yer>' pleased to introduce 
the iroVi industry into the Resolution if I had thought of it. 1 am ven 
sorry I forgot that, otherwise could have given proof that I exempt nobwly 
and no class of industry from the operations of the humane conditions 
\vhich it is the object of the International Labour Organization to introduce, 
where so mai-y millions of humanity are employed day and ni^fit in adding 
to the efficiency and welfare of the world. ^

xhe H o n o u r a ble  t h e  PRESIDENT: I do not know whether the Right 
Honourable gentleman wishes me to put the amendment as amended on 
the last Resolution or as it stands on the paper: he did^not read it.

The R i g h t  Honouhablr V. 8. SBINIVASA SABTRI: Yes, as amended



• irThe H o n o u r a ble  t h e  PBESIDENT : To the Besoluiiiou tinder ponsidera-
tion  a m e n d m e n t  m o ^ ^ :

At the end of the Resolution the following be added :
‘ At the same time this Council recommends to the Governor General in Council 

that an inquiry be made as to what action in regard to these matters is practicable 
and necessary in the case of plantations like those of tea and rubber and that the 
results of the inquiry be reported to this Council

That amendment and the main Besolution are susceptible of being 
discussed together and may be so discussed.

The H o n o u r a ble  Mr. D. T. CHADWICK: Sir, once more, my Eight 
Honourable friend has been asking us to start on another inquiry which 
1 do not think is at all necessary at present. To begin with, it would 
refer purely to plantations of tea and rubber and the agricultural labour 
engaged on those plantations. We have not attempted these maternity 
benefits in any way for other industries. 1 know that he does not look at 
this from the point of view of one industry or one employer but from the 
point of view of the social work with which he has been so long identified.
If we start an inquiry of tliis kind, we ought to take it up in regard to the 
majority of our larger industries and not merely restrict it to the tea and 
rubber industries. We know from what he says himself that a large number 
of those employed on these estates arc better trt âted and better looked 
after already than is the case in many of the industries on the plains, and 
1 cannot see any reason for selecting these two for a somewhat invidious 
inquiry. Social legislation is always a matter of some difficulty. It is 
dangerous above all things to go absolutely aliead of the times. One wants 
to work alongside and with, to a certain extent, enlightened employers. 
Also when it comes to legislate, many of these matters relating to 
maternity become much more difticult. 1 understand that in some of these 
maternity benefits, certificates have to be got from the Doctor. This 
means house to house visits. Such house to house visits may be put up 
with perfectly rightly when they are done at the instance of humane and 
popular employers but may easily be resented when they are done at the 
instance of the State. In industries t-o which the P'actories Act apphes wo 
have already restricted the hours of labour, the age at which children may 
be employed and the conditions of night work, and I cannot see any reason 
at all why in regard to those engaged on agriculture we should make an 
inquiry in regard to these two occupations and two occupations cJone. 
We have enough social legislation on hand at present to prevent us making 
an inquiry into conditions in agriculture or sections of agriculture. For 
these reasons, Sir, I would ask the House to reject the amendment.

The H o n o u rable  th e  PRESIDENT: The question is that the following 
f amendment be made :

" A t  the end of^he Resolution under consideration the following be added : <
‘ At the same time this Council recommends to the Governor General In  Council 

that an inquiry be made as to wltet action in regard to these matters is practicable 
and necesAiry in the case of plantations like those of tea and rubber and that the 
results of the inquiry be reported to this Council

The motion was negatived.
The H onourajble th b  PRESIDENT: The question is that the following 

Resolution be adopted:
“ That this Council having considered the Recommendations concerning the protec*

^ tion before and aHer diild-birth of wom».n wage-earners in agriculture, the night work

. t^ttOtBOTKC OF WOMEN A U t )  CHILDREN IN AGRICULTURE. • 6 8 7 j
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of women, children and young persons employed in agriCultuVc ’ and tlie livlng-iri 
condiiioiis oi' ugricaltural workers adopted by the Third Session of the iDternational
Labour C!onferonco at Geneva in 1021  ̂ recommends to the Governor Gep^ral in 
Ooancil that legislation to secure their 'enforcement should not be introduced at the 
present time.*’

The motion was adopted.

I C88 ■ OOTOOa OF STATE. [81ST J a n .'IM I

. STATEMENT OF BUSlNi^SS. ^
The H o n o u r a blk  t h e  PBEBIDENT: Can the Leader of the House

make any Btatement as to the future prospects of Government busine^B?
The H o n o u r a b l e  Du. M ian  Siii MUHAMMAD 8HAFI (Law

Member): Sir, the next meeting of this Council for oliicial business wjU be 
on Tuesday, the 13th February, and thereafter there will be meetings in 
February for odiciul business on the 15tli, 20th, 22nd and 27th February.
The Bills which have been already passed by the Assembly will be takep up 
in this Chamber beginning froiu the 13th February. These Bills at present
are the Indian Boilers Bill, the Indian Mines Bill, the Cantonments (House-
Accommodation) Bill and the Cotton Transport Bill. ^

The H o n o u r a ble  Tms rilESIDENT; 1 have a  fu rth e r  announcement
't  » make to the House and that is, His Excellency the Governor General
has allotted tŵ o additional days in February in addiition to those a lid a dy 
allotted and mentioned in a Communiquii to .Honourable Members. They
are the 19th and the 21st February. A circular will be issued about the
ballot for those da} s. The next non-oflicial day, as I have already said.

the 12th. As Honourable Members are aware, we arc hardly juBtified 
i;i having continuous meetings till more Bills are ready and there id more
non-official business. The Chamber of Princes will also be sitting here next
week.

The Coimcil then adjourned till Eleven of the Clock on Monday, the 
12th February 1923




